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LEGISLATIVE ASSEMBLY 
'Wednuday, 5ih April, 1944 

• • .j ,_. . i 

. The _Assembly met in the Assembly Chamber oj the Council ,aouse at 
Eleven of the Clock. ;M;r. re ide ~ (The lIonourableSir Abdur Rahim\ in the 
Chair. l 

MEMBER SWORN: 
;M;r. Zahid Husain, C.l.E., ~. . . (Government of India: N.ominated 

Official>.. 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL .ANSWERS. 

t' 

FBOOlilDURlI: FOB ADMISSION, CLAsSIJ'lCATlON, lIlTC., OF ACCREDITED Puss 
CoBBBSl'OliDEliTS WITH THE Go'VEBNJmNT OF INDIA. 

783. ·1Ir. It. S. Gupta: Will t4e Honourable Member for Information a.nd 
Broadcasting please state: 

(a) if it is a fact that Press Correspondents were given accreditation by the 
Bureau of Public Information and not by the Information nnd Broadcasting 
Department (who has now grouped them into two classes); alld 

(b) if the reply to part (a) be in the affirmf.tive, what will now be the duties 
and functions of the Bureau of Public Information regarding admission ;)f 
Correspondents to the accreditation, and what is the procedure and system, 
respectively, adopted for the admission of the present and of the future Corres-
pondents to the respective classes of the group and the method pretlnribed for 
their promotion to and degradation from Class I of the group periodically or 
permanently and who will be the judge for such promotions and degradations? 

The Honourable Sir Sultan Ahmed: (a) No. 
(b) Does not arise. 

DISCONTENT BE CLASSIl!'ICATlON OF ACCREDITED PRESS CORRESPONDENTS WITH THE 
GoVEBNMENTOFINDU. 

784. ·1Ir. It. S. Gupta: Is the Honourable ~e er for Information and 
Broadcasting aware that the classification in the group of the Accredited Press 
Correspondents with the Government of India has caused discontent amongst 
them? Will he please lay on the table the correspondence which passed between 
him and the. Press Association and the Accredited Press Association? If not, 
why not? 

The Honourable Sir Sultan Ahmed: Yes, some complaints, both in regard 
to the principle of classification of privileges of accredited press correepondenLs 
and ,the according of category 'B' privileges to certain individual correspondents, 
have been receIved. As regard! the remaining parts of the question, it is not 
considered in the public interest to lay the correspondence on the table of the 
House. 

AOOBlIlDITlON TO A PREss COBBBSPCNDENT. 

785. ·1Ir. It. S. Gupta: Will the 'Honourable Member for Information and 
Broadcasting please state if it is a fact that the accreditation to a Correspon-
dent is given on the request of a Newspaper or of a News agency and not on 
the prayer of the Correspondent? If not, what is. the correct fact? 

The HODOIIl'&ble Sir SultaD Ahmed: The reply to the first part is in the 
ir ~i e. The second part does not arise. 
-GIVING OF o~ ADVERTISEMENTS ONLY TO oEltiJ'AJN NEW81'APJ!lB.Cl. 

~ *JIr. ~. S. Gupta: 'Will the Honourable Member for Infonnation and 
Broadcasting please state if it is a fact that the advertisements are given -by 
o ~r e t to those Newspa.pers only who re ~ eri i  to the News Service 

( 1969 ) 
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of the Associated Preu oc oftlw United Preaa1 1£ 10, 
is the correct fact? . 

[5XB APJUL 1944 
why, and, if not, what 

The Honouraille Sir Sultan Ahmed.: No, Sir, The second part of the question 
~oe  not arlSe. ~ re ~ . the last part, 'advertisemants are given to newspapers 
m accordance ~t  ~ell  Impor.tance fr?Il1 a commercial view point, ordinarily 
Judged from thel1' Cll"CulatlOll, the quality of news and other reading me.tter, 
-and the type of readership. 

EXPENDlTUru: ON Mu:.ITABY EsTATES CmcLES. 

787. *Sy8d Ghulam Bhik Bairaug: Will the Defence 8ecretll.ry be please<! 
to state: 

(a) the actual expenditure in respect of all the Military Estates eireles during 
·the years 1937-19&;, 1938·1939, 1939-1949, 1\:J40-1941 , 1941-1942, 1942-1943, 
·separately, under the following heads: (i) Pay of Officers, (ii) Conveyance 
Allowance of Officers, (iii) 'felephone Charges, (iv) Pay of Establishments, (v) 

·Travelling Allowance of ~ er~  and (vi) .Rents of office buildings; and 
(b) the actual income from lands under the management of Military Estates 

"Omcers-(i) Inside cantonments, and (ii) from lands outside cantonments in 
India for the year 1942-43 '? . 

Sir Obades OJilvie: (a) I regret that in present conditions I canp.ot undertake 
. to search through old records for the past six years to compile the information. 
I am, however, furnishing consolidated figures for 1942-43: 

{i) Pay of officers-Rs. 2,55,246. 
(ii) Conveyance allowance of officers-Rs. 9,600. 
(iii) Telephone charges-Rs. 1,970. 
(iv) Pay of establishments-Rs. 1,50,496. 
(v) Travelling allowance of officers-Rs. 25. 
(vi) Rent of office buildings-These figures are not readily available as thia 

'expenditure is met by the M.E.S. 
(b) (i) Rs. 4,36,760. 
(ii) RS". 63,406. 

PRocUREMENT 011' LANDS FOR WAR PuRPOSES. 

788. *Syed Ghulam Bhik Bairang: Will the Defence Secretary be pleased ;0 
state: . 

(a) the executive authorities, both provincial and central, which procure 
lands needed for war purposes by agreement leased, requisitioned or otherwise 
Rcquired, outside cantonment limits; .. 

(b) the specific functions of the Military E.states Officers ~ t~e time vf 
t>i"OCurement of land for Defence purposes outside cantonment hmlts; .. 

(c) whether the military authorities and the M.E.S. consult the l ~ r  
Estates Officers as to the suitability of limd, its lease money, or these things 
~e left to the Collectors, and that the Military Estates Officers have no func-
tions to perform; . 

(d) if it is a fact that copies of leases and plans of all lands whIch ~ e 
been or may be leased by the Milital":'f Authorities have to be forwarded to t.he 
Officer on Special Dutv (Lands). Defence Department: 

(e) who has been appointed Officer on Special Duty (Lands), Defence 
Department, on what emoluments, from what date, the duties of t~i  o~ er  
what staff this. officer has been given, and what the monthly exPendIture 18: 

(f) why this work could not be done by the CantonmentS" and Lands SectIon 
of the Defence Department; and 

(g) whether after the retirement of the present incumbent Government 
propose to entrust the preparation and maintenance of records of lands requi-
sitioned, leased or otherwise acquired for war purposes to the Cantonments and 
Lands Section gf the Defence Department? 

Sir Oha'du Ogilvie: On the assumption that the Honourable Member is 
referring 410 the procUl'6ment of lands for the Defence Servicea, the replies are 
as followe·: .. 

(a) Collectors in the case of procurement lmder the ~!' !l e of. India Rut.· 
and the local military authorities. in t ~ case of lease. ... , 
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(bJ The Militar,y Estates Officers act for the military aulihorities in negotia-

.tiona with the civil authorities. 
tC) No. 
(d) Yes. 
(e) Lt.-Col. G. F. J. Paterson, C.l.E., O.B.E., :r.-I.C., was appointed Officer 

on t:)pecial Duty {Lands) from the 1st ~ r  1943 on Rs. 2,145 p.m., his pension 
remaining in abeyanee. He was succeeded by Lt.-Col. A. S. Sullivan, M.C., 
on the ~ t  March 1944. 

The duties of the Officer on Special Duty (Lands) are the compilation .md 
maintenance of a complete and detailed Central record of all lands, requisition-
.ed, leased or acquired in connection with the war, for military, air force and 
.naval purposes. 

The staff under him consists o ~ (i) an Assistant-in-Charge, (ii) an- Assistant, 
(iii) six clerks, and (iv) four servants. 

The monthly expenditure is Es. 3,200 approximately (including the pay of 
the officer). 

(f) The Officer on Special Duty (Lands) and his staff form an integral part 
cO! the Cantonments and Lands Section. The work could not be done by ~ e 
previously existing staff. 

(go) In view of the reply to parts (e) and (f), dges not arise. 
TuNSFEBS OJ' CANTONlIIlBNT ExECUTIV1C OFJ'IOKBS. 

789. ·Syed Ghulam Bhik B&irang: Will the Defence Secretary be pleased 
to state: 

(a) the general policy regarding transfers of Executive Officers; 
(b) the period for which all Executive Officer should normally hold the 

.appointment in a cantonment; 
(c) if it is a fact that travelling allowance on transfer of an Executi\"6 

Officer is paid from the cantonment fund; 
(d) the total expenditure from, cantonment funds during the financial year 

1942-43 on travelling allowances on transfer; and 
(e) if Government are willing to give an assurance that no cantonment fund 

will be made to pay more than once in every four years travelling llo ~e 
. on transfer of an Executive Officer, and that whilst arranging transfer due 
l ~ rd will- be paid to the finances of the cantonment authorities? 

Sir Charles Ogilvie: (a) The general policy··is laid down in rule 15 of chI'! 
Cantonment Executive Officel"R SerVice Rules. 1937, which provides that a 
member of the Service Rhall be liable to transfer, at any time, to any canton-
ment at the discretion of the Central Government. 

(b) No period has been prescribed, but in normal times, subject to the exi-
gencies of the service, an Executive Officer remains in a cantonment for three 
years. . 

(c) Yes. 
(d) The information is being obtained and will be laid on the table in due 

course. 
(e) It is not possible to give such an assurance. 

In'ROD17O'l'1oN' oJ'Low ScA.LES 0'" PAY lPOR EMPLonms OJ' CERTAIN' CANTOlOIlIINT 
BoARDfi. 

'790. ·8yed Ghulam Bhlk K&fra.ng: Is the Defence Secretary aware of the 
fact that in the late Headquarters, Northern Command, in February, 1938, the 
Deputy Director, Military Lands and Cantonments, introduced very low scales 
of pay for the employees of the Cantonment Boards? If the reply is in the 
affirmative what is the particular provision of the ~ to e t  Act, 1924, or of 
the rules made thereunder under which the Deputy Director, Military Lands and 
Cantonments formulated his general scheme? Did he obtain the concurrence 
of the Government of India before legislating for twenty-seven cantonments in 
the matter of their staff? What is the general policy of Government with regsl'( 
to the staff of the cantonment authorities, and will Government give an a88Ur· 
anee that the Cantonment Boards will be allowed reasonable diseretion in the 
question of their ltaff? 
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Sir Oharles Opvie: The information is being obtained and Will be laid on 

the table in due course. 
RE-OBGANISATION OF CANTONMENT SERVICE. 

791. *.Syed Ghulam Bhik ir ~: (a) Will the Defeuce Secretary be pleased 
to ~ te If Government have ~o r taken any action on the resolution of Mr. 
G:ovmd V. Deshmukh, regardmg cantonment ~er i e  and when the assurance 
r ~  .by.Go1ernment regardiug the examination of the position with a view to 

estabbshing Improved prospects for the cantonment service, will be implement-
ed, and how Governmeut propose to make the cantonment service an attractive 
career? -

(b) What is meant by the term Cantonment Service? Does the Honourable 
e ~er propose to ~ e a detailed statement on this que&tioo 2 

SII' Oharles OgilVIe: (a) The matter is stilI under the consideration of 
Government. - . 

(b) In this context, "Cantonment Service" may be taken to comprise the 
MiJ:itary Estates Officers belonging to the Cantonments Department and Exe-
cutive Officers belonging to the Service of Cantonment Executive Officers. 

Kr. Lalchand Navalrai: May I know from the Honourable Member, with 
regard to the Resolution of ;M;r. Deshmukh, how far the suggestions madt then:. 
have progressed. Are they lUlder consideration? With regard to the appoint-
ment of the Executive Officer, his pay' and other details, an assurance was 
given at that time. I would like to know what has ha.ppened. 

Sir Oharles OgUvie: The e t tt~r of the resolution is under the consi-
deration of the Government, and the consideration has reached an advanced 

-stage. 

RE-OBGANISATION OF CANTONMENT SERVICE. 

t792. *Syed Ghulam Bhik :Rair&D.g: Will the Defence Secretary please state: 
(a) the financial effect of the proposal moved by Mr. Govind V. Deshmukb 

on the Central Revenues and the cantonment funds; and 
(b) if the proposal of Mr. Govind V. Deshmukh was circulated to the Can-

tonment Boards and Military Estates Officers and the Command/Army Com-
manders for their opinion and consideration; if not, why not; if the Cantonment 
Boards have to pay half the salary of Executive Officers, whether Governmellt 
have consulted or intend to consult Cantonment Boards in the event- of estab-
lishing improved prospects for the Executive Officers? 

Sir Oharles Ogilvte: (a) A statement is being prepared and will be laid on 
the table. 

(b) The answer to the first, pary is in the negative; Government did not 
think it necessary to circulate. As regards the second part, Government have 
Dot y(·t consulted Cantonment Boards and have not yet decided whether it will 
be necessary to do so. 

DnTICULTIES IN THE WommiG OF CANTONlIENTS ACT. 
t798. *Syed Ghulam Bhik :Ra1raug: Will the Defence Secretary be pleased 

to state if at the time of amending the Cantonments Act, the cantonment autho-
.' rities and Military Estates Officers had been ever consulted, and what critericm 
Government have in finding out the practical difficulties in the working of the 
Cantonments Act? What is the position with regard to the crediting of nnes 
into the cantonment funds under section 106 of the Cantonments Act? Do not 
Government idend to restore section l06(c) of the Cantonments Act, in view 
of the judgment of the Federal Court in the case of the United Provinces "ersu, 
the GovemorGeneral in COlIDciI? What is the annual financial loss to the 

"Cantonment Boards due to the deletion of section l07( c) ? 
_ Sir Charles Ogilvie: There was no direct consultation with Cantonment 

Boards and Military Estates Officers. The General Officers Commanding-in-' 
('Alief the· then o~ d . to whom Cantonment Boards and Military Estatelt 
Office1'8 are subordinate were, howeyer, consulted. 

t Answer to this qUeiltion laid on the table, the qUeBtioner having flxhauf'tl'd hl. quol •. 



Si'ABRBD r ~  AND ANSWERS 1971 

Difficulties in .the w.orking. of the Cantonments Act, when encountered, ",re 
.r~ported to Government through the prescribed chrumels---,by those entrusted 
With the working of the Act. 

l ~ (c) of section 106 of the Cantonments Act was deleted by the 
.Adaptation of Indian Laws Order, and the position now is that fines formerly 
~redited to Cantonment :Funds under this cla.use have since 1st April 1939 been 
.credited to. Provincial revenues. 
Government have no intention of restoringcla.use (c) of section 106 of the 

Act. 
The information asked for in the last sentence of the question will necessi . 

. tate references to and the searching of records hack to 1939 in respect of <iome 
77 cantonments, and I r.egret that I am unable to collect it as the labour involv· 
ed would not be commensUl:able with its value . 

..APPOINTMENT OF MORE KINa's COMMISSIONED OFFICERS IN CANTONMENTS 

DEPARTMENT. 

t794. *Syed Ghulam Bhik Jlairang: (a) Will the Defence Secretary be 
pleaseq. to state if it is .a fact that prior to April, 1937, the authorised appoint. 
ments in the Cantonments Department for the King's Commissioned Offieers 
were four administrative appointments and eleven Class I Executive Officel'il? 
Is it Or is it not 'a fact th!di in 'October, 1936, there were actually thirty-three 
King's Commissioned Officers against an authorised strength of fifteen? 
(b) Is it or is it nota fact that on the reorganisation of the Cantonments 

Department and the creation of the Lands Branch on a permanent basis, with 
.effect from the 1st April, 1937, the authorised strength of the officers of the 
.cantonments Department was fixed at twenty-nine including five leave reserve? 
Is it or is it not .a 'fact that of these twenty-nine appointments, twent.f six were 
~i e  to Europeans1 

(c) What are the conditions of service of the King's Commiss:oned Officers:) 
(d) Are the Government of India without making a reference to the Secretary 

·of State competent to appoint King's Commissioned Officers as Executive Offi· 
cers cum· Military Estates Officers of Cantonments? 
(e) What is tbe -totail number of King's Commissioned Officers in the Can-

i;onments Department, and how many are going to attain the age of fifty-five 
.~ d r~tire in 1944. 1945, 1946, 1947, respectively? 
Sir Charles Ogilvie: (Il) and (b). Yes; the facts are as stated by the Hon-

-ourableMember. 
(c) These  are laid down in Annexure to Army Instruction (India) No. 214 of 

1.93i. a copy of which is being placed in the Library of the House. 
(d) Yes. 
(e) Eighteen officers, excluding three officers, retired from the Departm.mt 

oand re-employed. 
1944-,one; 
1945-none; 
1946--0ne; 
1947-two. 

'\ This excludes the Director, Military 
\.. Lands and Cantonments, who'oan 
! serve up to the age of 57. 
J 

CANTONlIrIBNTS IN INDIA. 

t'79li. ·Syed t1h.ulamBhik Jla.lrang: (a) Will the Defence Secretary be 
pleased to state the total number of cantonments in India? 
(1)) Is it or is it not a fact that under the Cantonments Act and the Can-

·tonment Land Administration Rules, 1937. every Cantonment has to have an -
Executive Officer ann a Military Estates Officer, that every cantonment must 
'have 8 separate General Land Register and Land Revenue Register, that every 
cantonment is a separate unit of administration, that every cantonment must 
'have an Officer 'Commanding the Station, and that the Military Estates Officer 
.(londucts the management of Class .. A:' (1) land (which includes the ~e elop
'ment of 'the resources of the land, the dIsposal of usufruct, and the plantmg and 
maintenance of trees) "in consultation with and under the general supervision of 
·the said "Officer Commanding the Station? 

t An._l' "to this qlleation laid on the table, the questioner having exhausted his quota.. 
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(c) Is it or is it not a fact that even additions aDd alterations in the General 

Land Register cannot be made by the Military Estates Ofticerof a cantonment 
without the previous sanction of the Central Government? 

(d) What is the number of cantonments in which the Executive Officer is. 
working as the Agent of the Military Estates Officer helped by a Cantonment 
Board employee in the clerical and o ~door work? . 

(e) What is the number of cantonments in which the Executive Officer with. 
tile clerical and outdoor help of the Military Estates Overseer is perlormin.g, 
the duties of the Agent of the Military Estates Officer? 

(f) What is the number and names. of cantonments in which the' Military 
Estates Officer is himself the Executive Officer, and his outdoor work in his. 
capacity as Military Estates Officer is being done by the Military Esta.tes Over-
seer? 

(g) What is the number and names of cantonments, in: which the- Military 
Estates Officer is not the Executive Officer but Military Est.tes. O:ffi.eer alone,. 
and his outdoor work is being done by the help of the Military Estates Over-
seer? 

(h) What is the number of appointments of MilitHy Estates Overseers and! 
their grades? 

Sir Charles Ogilvie: The information is being obtained and a reply will bp,· 
laid on the table in due course. 

EXEC1JTIVB OFFICERS AS AGENTS OJ' MILrrARY ESTATES F ~. 

t796. ·Syed Ghulam Bhik lfaira.ng: ~  Will the Defence Secretary please· 
state what are the particular provisions of the ClIlLl!t.omnen'as Act or of the· 
Cantonment Executive Officers Seniiee Rules.,. 19B'Z, under wlaicch. the Executive· 
Officers have been appointed agents of the Military Estates Officers '! 

(b) What are the functions of .he Agents of the Militla!'y Estatu Officers, andJ 
the reasons for the appointment of these Agents? 

(c) Is it a fact that the management of B-3 lauds outside bazar areas was· 
transferred to the Militarv Estates Officers from the- 1st September, 1937, ami 
that the new system ro ~ down in or about November or October, 193B? Why 
have not Government amalgamated the posts of· tl're Military Estates Officer ~ 
the Executive Officer? 

(d) If the annual budgets in respect of Lands BlWell an ~io ed and con-
trolled by the DefenCE: Department, and if consolidated annual statements Under' 
Rule 41 of the Cantonment Account Code, 1924, are available in the Defence-
Department in respect of Cantonment Funds. what are the actual mcomes from. 
Lands under the management of the Military Estates OfAeerlf erediied to the-
Cent-ral Revenues and the actual lUcome from land's under management of the-
Cantonment Boards in respect of the following Cantonments tor the year-
1942-43:-

Allahabad, Lucknow, Dehra Dun, Meerui, ltgra', Barraekpon, Rawalpindi .. 
Peshawar, Kohat, Lahore, Ambala, Karaclli, Quetta, JubfmTpore, Wenington" 
Deolali, Secunderabad, Aurangabad, Po(ma, Kid:ee, Nasirabad, Barem,., Saugar,. 
and St. Thomas Mount? 

(e) What is the rent of cla88 "C" Iand's realised' by the CentraTGovernmen1i 
from the cantonment funds for the year 1942'-43 in respect of cantonments. 
enumerated in (d) above? 

(f) Is it or is it not a fact that agents ot too Militlary Estates Officers keep-
-uptodate and also maintain a copy of the General Land Register and also keep B-
and Revenue Register, collect all the income from B-3 and· A-2 lands and' 
agricultural lands, hold auctions of trees, etc., and credit aIr income to the 
Central Revenues into the local treasury, and' that the Military Estates Offioer-
is to complete his registers in his office? If the reply is in the affirmative, 
what particular functions does the MiTitary Estates Officer perform in respect 
of Cantonments where the Executive Offieer is d'oing his work '!' 1m not Ggv-
ernment think that the present system results in duplication, unnecessary work-
and wast€ of energy? 

t Answer to thIS question laid on the table, the queationf'r having exfJallsted hilt q--. 
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Sir Ohadea Ogilvie: The information is being o ~ed d a reply will ~ 

iaid on the table in due course. 
llfoolllE OF OB&TAlN CANTOlTMDTT FuliDS .AND KING'S CoJOlI88l0NBD OHICEBS or 

CANTONlUDlTS DBPAllTMBlftl. 

t797. *syed Gbulam Bhik lfairang: Will the Defence Secretary oe 
pleased to state: 

(a) the total income of the f()llowing cantonment funds of the previous two 
financial years and the estimated income of the current financial year-

Secunderabad, Quetta, Peshawar, Lahorfl, Ambala, Cawnpore, Rawalpindi, 
Poona, Meerut, Lucknow, Agra and Mhow; 

(b) the number and monthly salaries, ranks and lengths of service in the 
Cantonments Department of the King's COIDI;Ilissioned Officers who are employ-
etl as Military Estates Officers; 

(c) the names of cltntonments which, without much financial embarrass-
ment, would be capable of meeting half the salary of King's Commissioned 
Officers of the Cantonments ep~rt e t if such officers were appointed Execu-
tive Officers cum Military Estates Officers of any of these Cantonments? 

(d) the names of cantonments in which ~ ere is the post of the Assistant 
Secretary, with the number of "the incumbants, their monthly salaries and 
allowances, and also the particular provisions of the Cantonments Act, 1924, 
or of the rules made thereunder which contemplate the creation or justifica-
tion for such an appointment; if these appointments exist without legal sanc-
tion, whether Government propose to look into the question and see that these 
are abolished; 

(e) the number of the retired King's Commissioned Officers of the Canton-
!llents Department who have heen re-employed as Military Estatp.s Officers, 
~ et er with their monthly emoluments, their ages and their periods of 
employment, and the future policy of Government re rdi ~ such extensions; 

(f) the present monthly emoluments of the President, Cantonment Board, 
Secunderabad Cantonment; and the present monthly emoluments of the Exe-
cutive Officer, and if the emoluments of these two officers are paid from the· 
cantonment fund, Secunderabad, or from the Defence Service Estimates; and 

(g) the number of the King's Commissioned Officers of the Cantonmenb 
Department releaRed for milita.ry duty? 

Sir Charles Ogilvie: The information is being obtained and a reply will be 
laid on the table in due course. 

ASI!IAMESE IN ALL-INDIA RADIO. 

798. *](r. Ana.np. Kohan Dam: (II) Will the Honoura.ble Member for 
Information and Broadcasting please state the number of (i) Gazetted, a.nd 
(ii) non-Gazetted officers in the All-India Radio? 

(b) The number of inhabitants of Assam in the two cla.sses of services? 
T.be Honourable Sir Sultan Ahmed: (a) Gazetted 132, and Non-gazetf.ed 

(excluding inferior staB) 117. , 
(b) There are no Assamese among the gazetted officers. Among thl!l non-

.Bazcttd 8taff there is one Assamese and one Bengali domiciled in AsSam. 
AUCTION OF CAR STANDING IN THE NAME OF MRs. ASAF ALI . 

.,.. *1Ir. E. S. Gupta: (a) Will the Honourable the Home Member 
please state if it is a fact that the car of the All-India Women's League stand-
ing in the name of Mrs. Asaf Ali has been auctioned? 

(b.) By whom was it ordered, and under what law? 
(c) Are Government prepared to hand over the car to the real owner-the 

All-India Women's League? If not, why not? 
(d) Is it a faet that the houRe belonging to Mr. Asaf Ali has been attached 

and sold as the sole property of Mrs. Asaf Ali who has no claim of Bny kind on 
t.he house attached and sold? 

(e) Are Government prepared to declare that Mrs. Ass! Ali has no right in 
the property standing in the name of Mr. Asaf Ali who is a detenu? 

t Answer to this qnestion laid on the table. the qU8Itioner having exhaust.ed hi, quota. 
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Th. Boaourable SIr Joim Thom.: (a) and (b). A JLlotor-carl'egistereci in 
the naDiIl of Mra. Aaaf Ali, who is a proclaimed absconder, wasauctioneci 
under orders of the Additional District Magistrat-6, Delhi, inprooeedings under 
section 88 of the Code .of Criminal Procedure. No claim appears to hava been 
made by or on behalf of the All-India Women's League to its ownership. If 
that body desired to make a claim, it could have done s.) to t.he Magistrate 
under sub-section (6A) of section 88. . 

(c) The proceedings were conducted in accordance with the hoW ll'1d Govern-
-ment see no cause to intervene. 

(d) A house registered in the name of Mrs. Asaf Ali has been attached bu • 
.not yet sold. 

(e) Does not arise. 
Kr. Lalchand Havalrai: May I ask what evidence there was before the Dis-

trict Magistrate or the Government that the car belonged to Mrs. Asaf Ali and 
nut to Mr. Asaf Ali? 

The Honourable Sir .John Thorne: I have said that the motor car was 
registered in the name of Mrs. Asaf Ali. 

JIr. Lalch&nd Havalrai: Because the car was registered in the name ·)f Mra. 
ABaf Ali, no other evidence was taken? 

The Honourable Sir .John Thorn.: I should have thought that the registra-
tion was sufficient. 
ACTION IN RESPECT OF MAHATMA GANDHI, ETC., UNDER ORDINANCE No. HI OF 1944. 

tSOO. ·Kr. B.. B.. Gupta: Will the o o r ~e the Home Member be pleased 
to state if any action has been taken under the Restrictions and Detent:ons 
Ordinance No. III of 1944 in respt'ct of Mahatma Gandhi and other Members of 
the or i ~ Committee of the All-India Congress? If not, why not? If so, 
what action has been taken? 

The Honourable Sir .John Thorne: The grounds of detention have hen made 
known undt;;r section 7 of the Restriction and Detention Ordinance to Mr. 
Gandhi and those members of the Congress Working Committp.c who are in 
detention. 

ATrACIDlBNT OF MR. AsAF Au's PROPERTY. 

801. ·Sardar liang&! Singh: Will the Honourable the Home Member 
please eta te : 

(a) whether it is a fact that any house property situated in Delhi belonging 
to Mr. Asaf Ali, M. L. A. (Central), and a member of the Congress Working 
Committee, or Mrs. Asaf Ali bas been attached by the police; 

(b) whether Government r~ aware that the said property actually belongei 
fo Mr. Asaf Ali; and . i> 

(c) whether Government are prepared to return the same to its rightful 
owner; if not, why not? . 

The Honourabta Sir .John Thome: (a) A house registered in the name of 
Mrs. Asaf Ali has been attached. 

(b) No. 
(t') Doef' not arise. 
lardar . Kangal Singh: Did the District Magistrate satit!fy h:_rl.seli befcrehand 

that tl]e House really belonged to Mrs. Asaf Ali and not to Mr. Asof Ali? 
The Honourable Sir .John Thorne: I understand that the District MagiS .. 

b'ate proee ~ded on the municipal registration. 
PAY OJ!' CERTAIN BRITISH MARmED OFFICERS AND INDIAN COMMISSIONED MAB.RIlI:D 

OFFICEBS. 

802. ·Sardar JiI&Dg&! Singh: Will the War Secretary please state the con-
solidated pay of the following British Married Officers and Indian Commissioned 
Married Officers: 

Second Lieutenant: 
Lieutenant, after. six years; 

t Anlwer to this qU8Ition laid on the table. the questioner being abIent. 
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i~ te ~  after seven year .. ; 
Captain; 
Major; and 
Lieutenant Colonel? 
lIr. O ••• Trivedi:' A statement hils been laid on the table. 

t~te e t. 

2nd Lieutenant • 
Lieutenant after 6 years 
Lieutenant after 7 years 
Captaia • 
lfajor. . . 
Lieutenant-Colonel • 

Married Rates of Pay in India. 

Bri. ish Officers of the 
Indian Army. 

Regular E. C. Os, 

Rs. per 
menseDl. 

565 
690 
720 
825 

l.ao5 
1,650 

Rs, per 
menseID. 

530 
655 
670 
775 

1,005 
1,550 

Indian Conuniaaioned 
Officel'll' consolidated 

rate of pay. 
Regular and E. C. 0 .. 

Rs. per menaem.. 
,450 
520 
520 
610 
850 

1,145 
The rates of pay of British Officers oHhe Indian Army given above are made up of the 

following elements: (a) Bsaic pay, (b) Indian Army allowance, (c) Lodging allowan,ce and Cd) 
Karriage allowanoe. . 

Lodging allowance is not admi88ible when Government provides quarters. -

CoNSOLIDATED PAY OF BRITISH AND INDIAN SOLDIERS AND THAT OF AMEB.ICAlf 
• SOLDIERS, ETC. 

803. *SaIdar KaDgal Singh: Will the War Secretary please state: 
(a) the consolidated pay of British and Indian soldiers; and 
(b) similar pays of American, Canadian, Australian and South African 

soldiers? 
Kr. O .•• Trivedi: (a) A statement has been laid on the table. 
(b) Thf information required is not readily il ~e and its collection would 

involve an amount of time and labour not justifiable in war-time. 

Statement. 
British Other Ranks. 

Rank. In India. In Middle In Persia 
East. and Iraq. 

W.O.I. . 292 8 286 10 320 0 
W. O. 11-

R. Q. M. S. 247 8 236 10 265 0 
C. S.M. 213 12 206 10 235 0 

S/Sergeant 202 8 191 10 225 0 

Sergeant 157 8 150 0 185 0 

Corporal 129 6 ~  10 133 5 

L/Corporal U8 U 111 10 123 5 
Private-

After 3 years' 90 0 86 10 98 5 
serviCfl. 

Mter 1 year's 73 ! 71 10 83 5 
aervioe. 

British Other rank's pay excludes marriage 
aDowanoe. which is the Bame for all ranks 88 
mown below :-

Married. Married with Married with 
1 child. 2 children. 

~ ~ ~ 
pltu Re. 45 for each additional child. 

V. C. Os. and Indian Other Ranks. 

Rank. In Ez-India. 
India.-

Subedar-Major 250 0 290 0 
Subedar 130-160 1'ro--200 
Jemadar 75--100 100-125 
Havildar after I 34 0 56 0 

year's service as 
N.C.O. 

Havildar after 3 years' 38 0 60 G 
service as N. C. O. 

Naik after I year's 31 0 53 0 
service as N. C. O. 

Naik after 2 year's 33 0 55 0 
service as N. C. O. 

LfNaik ; 8 8 43 S 

Sepoy after 3 years 26 8 41 8 
' " 

26 8 41 8 Sepoy aftt.r I year. 

Non-Combatants (En. 20 0 32 8 
rolled) after I 
year's service . 

• This rate excludes batIa (varying from Re. S 
p. m. to Rs. 18 p.m. according to rank and 
beinS Rs. 5-8-0 in the case of Non·Come 
batants admissible in field service areaa 
in.lndia. 
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8ardar KaDgal S1D.gh: Is it not flo fact that the difference between the 

Indian soldier and the soldiers belonging to the Unit.ed Nations is very ged 
and on that account there is some disaffection in the Indiaa forces? 

lIr. C. lI. Trivedi: I know there are differences but I do aot f>ubscribe to. 
the Honourable Member's view that there is discontent in the Indian trmy OD. 
account of that . 

• awvi lIuhammad A.bdul Ghani: What is the exact difference between the 
pay of a British soldier and that of an Indian soldier? 

lIr. C ••• Trivedi: I have laid a statement on the table from which the 
Honoun.ble Member can see the difference. It is a long statement. 

)[aulvi )(uh&m.mad Abdul Ghani: What is the pay of a British 801dier nnd 
an Indian soldier when they are first recruited? 

1Ir. C. K. Trivedi: The pay of a British soldier is Rs. 73-2-0 and the basic 
pay of an Indian soldier is Rs. 18. 

Dr. Sir Zia Uddin .Ahmad: With reference to the answer to part (b) of the· 
question, may I say that the information asked for will be more' important inl 
the interests of the Honourable Secretary .himself than in the iuterests of 
the Opposition? Therefore, I think it is very desirable that this informati9llt 
should be collected. . 

Mr. C. JI. Trivedi: I have noted the Honourable Member's statement. 
Dr. Sir Zia Uddin Abmad: Does the Honourable Member DlP..sn to !;By thai 

he has noted that he will collect the information? 
Kr. C. JI. Trivedi: No, Sir. 
Dl'. Sir Zia Uddin Ahmad: I say that the information in regard to t1:.e pay' 

of soldiers in different countries is very important and the time und labour 
involvell il1 such a collection are really commensurate with the import'lnce of 
the work 

lIr. President (The Honourable Sir Abdur Rahim): Next question. 
UNSATISFACTORY CATEBJNG AT Crvn.uN GROCERY SBOl's. 

804. *JIr. K. S. GUpta.: Will the Honourable the Finance Member ple ~ 
state : 

(a) whether his attention has been drawn to the representation addressed 
to the Finance Department about hardships experienced in the CiviliaD 
Grocery Shops which have been recently opened for Government servants in 
Delhi and Simla; 

(b) whether any steps have been taken to remove those hardships'; if so. 
what they are; if not, why not; 

(c) whether Government are aware that tinned provisions mainly kept in 
these shops are the imported articles from Canada, Australia and America ano 
are not of Indian origin; 

(d) whether such a provision of tinned stuff is not intended to cater for the-
needs of highly paid officials and is not needed by and is beyond the reach of 
low paid staff; 

(e) whether Government would con8fder the advisability of keeping such 
things in these shops which would really cater to the needs of the low paid stoff 
who require financial aid by wav of concession rates at cost price; Itnd 

(f) whether Government would open cheap shops for hosiery, cloth, boots and 
shoes for Government servants; if 80, when; if not, why not? 

The Honourable Sir leremy B.alsm&n: (a) to (e). The Rttention (.f the 
Honollmblf' Member is invited to my reply to Mr. Krishnamachari's starred 
question No. 322 of the 9th March 1944. Efforts are continnously being made 
to extend the scope of these shops, particularly in lines which r.re in demand 
by the low·paid staff. 

(£) Yes It is hoped that these shops will be opened hy the end I'f ApriJ 
1944. 

AUCTION OJ' EXCISE CONTRACTS IN DELRT. 
80&. *JIr. Ananp KOhID Dam: Will the Honourable the Finance Member 

please state: 
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(a) if it is a fact--
(i) that auction of excise contracts in Defhi· was publicly adv.ertieed to jJe' 

held on the 13th and 14th March, 1944; 
(ii) that this year the Chief Commissioner of Delhi has made oV.er the excise· 

contrgcte to the old licencees on a charge of Us. 9 per gallon as licence fee; and 
. (iii) that the revenue has been reduced toRs. 3,60,000, against the preceding. 
year's revenue of ahout Rs. 6 lakhs; and 

(b) whether (jQvernment are contemplating to hold an auction; if not, why 
not? 

The Honourable Sir Jeremy R&ism&n: I have called for a report from the-
Chief Commissioner of Delhi and a reply will be laid on the table of the· 
o .~ in due course. 

DETENTION OF W ALIZADA ABDULNABI OJ' KARACHI .. 
806. *Nawab Siddique .Ali Xhan (on behalf of Seth. Yusuf Abdooia Jl&rocm): 

Will the Honourable the Home Member be pleased to state: • 
(a) if it is a fact that one Walizada Abdulnabi, son of Shahdad BaIoeh, ot.' 

Karachi has been detained under the Defence of Indie: Rules by the G<Yrernment, 
of S'md; 

(b) if it is a fact that the said Abdulnabi has not taken part in 8IrJ political:: 
activity, nor does he belong to any politiCltI organization; 

(c) if it is' a fact that the said Abdulnabi has been detained for absolutely 110-· 
cause or reason whatsoever; 

(d) if there is anything on the record against the said AbduInabi, and 
whether any steps have been taken to verify the same; and 

(e) for how long the said Abdulnabi has been under detention, and after-
how long Government contemplate releasing him? 

The Honourabile Sir John Thorne: (a) Yes. 
(b), (c), (d) and (p,). Abdul Nabi has been in detention since April 1M3 .. 

I 'vould rather say nothing at present about the grounds for his detention. 
be,'tU;f./3 theSE: have lately been communicated to him and his representation is-
at present under consideration 
CoMMISSIONED OFFICER CADETS DISCHARGED FROM BEL6AUlII OFFICER CADETS" 

TRAnn:NG CENTRE. 
807. *Nawab Siddique .Ali Khan (on behalf of Seth YUSDl Abdool& HarooD): 

Will the War Secretary kindly "tate; 
(a) whether it is a fact thaj on February 1st, 1944, about twenty-four-

Commiss-ioned Officer Cadets were discharged from Belgaum Officer CadGts-
Training Centre; 

(b) whether it is a fact that the only reason a'SSigned was that they were-
unable to fight the Japs; • 

(c) whether it is a fact that they had passed 'the Central Inquiry Board!. 
before being commissioned; 

(d) whether it is a fact that these Officer Cadets were alreA-dy in Govern-· 
ment employment before joining; 

(e) whether it is a fact that the Company Commander' of that station is-
prejudiced against Indians; and -
. (f) whether Government are now prepared to reedi! tnem and place them· 
again before the Inquiry Board and ascertain whether tnis discnarge was efiect.ed· 
on grounds of personal prejudice of the Station C0lDmander or for any othp,r-
reasons? 

Kr. O. M. Trlftdi: (a) Yes, Sir, but I wouid inform tne Honourable-' 
Mf!rnbl'r that they were' not commissioned, as commissions are granted <'nly on-
the succeRllful completion of training as officer-cadets. 

(b) No. Sir. The cadets were discharged because tltey were (·itber unable 
to pa,.;s the required tests or lacked the qualities necessary for the making of" 
8 good officer. . ' 

. (c) 12 of them had been passed bv the Old Centraf Interview Board's b.efore 
startill1'1 their training. These BORrds, I may add, have proved unsatlsfaCl-
tory ~d haw, since been replaced by the Generar Heactquartef'S; 3eleeti.ot:l' 
BoardA. 
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(d) As fat as I have been able to ascertain in the time, at Illy disposal eigM 

-of thelll were previously in Government service. 
(e) No, Sir. On the contrary, the Commandant of the Belgaum OffiL'ert' 

Training School, who is the officer responsible, is known to be mllBt sympathetic 
.towarcls Indian cadets. 
• (f) The answer to the first part is in the negative. As regards the latter . 
:Jlart, a full inquiry has been made and Government are IIntisfied that the 
-cadets were discharged only on grounds of unsuitability, as' indicated in my 
..t'eply to part (b) above. 

ACTION IN BESP1ilCT OF DBT1ilNUS UNDER ORDINANCE III OF 1944. 
808. *Kr. T. T. J[riSbD&m&ch&ri: Will the Honourable the Home Member 

be pleased to state: 
(a) the number of pel"8Ons in British India to whom the grounds on which 

·ihey have been detained ha'\'e been communicated as a consequence of the issue 
'of Ordinance No.3 of 1944; 

(b) the number of detenus who have sent representations in reply; 
(c) whether similar notices were served on the Members of the All-India 

-Congress Committee; if so, on how many; 
(d) whether simila'r notices have been served on the Members of the 

-Congress Working Coinmittee; 
(e) whether a similar notice was served on Mahatma Gandhi; 
(£) whether the Central Government or the Provincial Governments con-

eerned have received any replies from the detenus covered by (c), (d) and (e); 
;:and 

(g) how many detenus were released as a result of replies received from them 
.in response to notices served on them under ordina'nce No, 3 of 1944? 

The Honourable Sir lobn Thorne: (a) 111'; persons detained by (lr at the 
'instance of the Central Government or under the orders of Chief Oommissioners 
'have been told the 'grounds for their detention as required by section 7 of 
~ rdi ee No, III of 1944. I have no information regarding pc;rsons detained 
'under the orders of Provincial Governments. ' 

(b) and (£), Representations in reply have been received from 62 nut of 
-the number I have given, 

(c) I have no separate information about members of "he All-India Congress 
·Committee. • (d) and (e). Y-es. 

(g) Many of the representations are still under consideration, None of the 
'Security Prisoners to whom my answer refers h89 been released so far, 

1Ir. T. T. Xrishnamacbari: With reference to the answer to part (e) of the 
--question, may I ask tile Honourable Member what is the reply given by Mahatma 
r-GandHi to the notice sent to him under Ordinance III of 1944? 

"!'he Honourable Sir .Tohn Thome: I regret that I am not prepared to go into 
.details of that kind. 

1Ir. T. '1"4 i[rI4mamach&ri: Vis-a-vis the application of Ordinance III of 1944, 
'may I ask what is the position of those people who have been interned at a parti-
·lCUlar place? May I make the position more clear? Some people have been 
. interned and I do nat know under what Ordinance they have been so interned. 
'In view of Ordinance No. 3 of 1944 which has recently been promulgated, may. 
'I ask if any charges are going to be framed against such persons who have been 
interned and the gist of such charges communicated to tMm?' ' 

-'l"b:e Honoar&bile Sir lohn "1"horne: I am not sure that I understand the ques-
-tion, But I suggest that it does not arise, and I must ask for notice. 

lIr. '1". '1'. KrIIibn&macb.&rt: Is the Honourable Member in a posit.ion to say 
-that 'internees are not governed by this Ordinance? 

Th. Honou.ra.b1. Sir lohn 'l'home: I have not said anything of the sort. I 
. have 'dealt with tbe question put to me. 

lIr. t'. '1". ][Nbna.m&chIri: What is the position of internees vis-a-vis Ordi 
mance.ill of 1944? 
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The lloIlourable Sir .John Thome: If I knew ~ my Honourable friend 

meant by internees, I might perhaps be able to answer. But this question does 
110£ arise . 

. Kr. T. T. Xrisb.n&machari: Those people who have been asked to stay atf 
particular places and not to move out of those places. 

The Honourable Sir John ThOme: That is not covered by the question, which· 
relates to people who have been detained, and therefore this question does not 
arise. . 

Jlr. L&lchand Nav&lr&i: May I know from the Honourable Member whether 
a Board or a Committee has been constit)Jted to consider these explanations c.t 
these de tenus ? 

The Honourable Sir .John· T!Lome: I want notice as regards all matters ot 
detail arising as to procedure. 

Kr. L&lch&nd Nav&lr&i: I only want to know whether the Government them-
selves go through these explanations or some Board or Committee is constitutefi 
to do so? 

fte lIonourable Sir .JOhn '!"horne: So far as the Ordinance is concerned, I 
must refer the Honourable Member to the terms of the Ordinance. 

S&rd.a.r Jla.ng&1 Singh: Can the Honourable Member give the House the-
contents of the notice served on Mahatma Gandhi? 

The Honourable Sir .John Thorne: No, Sir. 
CoMMISSIONED OFFICERS DISMISSED FROM SERVICE. 

t809. *Jlr. X. S. Gupta: (a) Will the War Secretary please state the-
number of Commissioned Officers of the Indian. Army dismissed from service in 
the years 1941, 1942, 1943 and 1944 up-to-date? 

(b) What is the maximum period of service of each at the time Of dismissal? 
(c) How long does it take to decide whether one is fit or unfit for service in 

the army? 
(d) Are there any Immediate Reporting Officers (Commanding Officers} 

found inefficient? 
(e) Is it not a fact that all COplmanding Officers are non-Indians? 
(f)Are the Government of India aware of a strong anti-Indian eh'meli' 

existing in the Indian Army? 
(g) Is the Honourable Member aware that a strong feeling of discontent is 

existing in the Indian army due to unjust and discriminatory treatment meted 
out to Indian Officers where the European Officers are not dealt with for similar 
offences? 

(h) How many Indian Commissioned Officers have been given the rank of 
Lieutenant-Colonel in the Indian Engineers, Indian Artillery and Indian Signals?' 

(i) Is it a fact that the rank of Lieutenant-Colonel is almost reserved for non-
Indians and Europeans? If so, why? 

Kr. O ••• Trivedi: 
~ l a 

1942 26 
lY4a 8S 
1944 5 

This makes a total of 133, out of whom 28 are Indian Oflicers, and the remain-
ing 105 British Officers. . . 

(b) The information asked for is not readily il l~ and its collection would 
involve an amount of time and labour not justifiable in war-time. 

(c) There is no fixed period. Each case depends on its individual ;merits. 
(d) I am not aware of any such case. but it is not impossible. . 
(e) No Sir. There are no less than 88 Indian Commanding Oflicers . 

. (f) No: Sir. On the contrary, as far ~ Government ~re .aware, British o~ 
And other ranks have the greatest liki,ng snd admll'atlon for the Indian 

k'oflicers and other ranks. . 

t Answer to this question laid on the table, the questioner baving ·sxhausted his· quota. 
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{g) No, ir~ ~ is ao Wsorimination against Indian Officers. Ali officers, 

whether British or Indian, are treated alike. If the Honourable Member can 
;furnish me with a.ny authenticated case of discrimination, I will be glad to bare 
-it investigated. ' 

(h) There are 2 Indiau Lieutenant-Colonels in the Indian Engineers, but 
.none as yet in the Indian ,Artillery and the Indian Signal Corps. • 

(i) No, Sir. On the oontrary, there are no less than 53 Indian Lieutenant-
-Colonels in the Indian Army, excluding 87 Indian Lieutenant-Colonels in the 
_Indian Army Medical Corps. 

~ N'&TIONAL FLAG. 

810. *Sa.td&r llangal Singh: Will the Honourable the Home Member please 
,state if the Government of India hftve declared the Indian National Flag as 
, unlawful? If so, under what provisions of law? 

The Honourable Sir labn Tllome: I am not aware that the flying of any flag 
"which can properly be so described has been declared to be unlawful. 

~ JlanpJ. SinIh: Is the Honourable Member aware that National Flag 
tOying in certain places has been hauled down? 

'!"he Honourable Sir .John Thorne: The question relates to the "Indian 
National Flag", and I have replied to the question saying that I am not aware 

"that the flying of any Hac tW ean be so described has been declared to be un-
-Jawful. 

S&rdar Jlangal Singh: If I bring examples to the notice of the Government 
. where there has been interferen1}e with the flying of the National Flag, then will 
.the Honourable Member take some action? 

'The JIoDourable Sir.John ThQrlle: I think the Honourable Member and myself 
'are at Gross purposes as regards what is meant by National Flag. He means by 
: 1i;ational Flag something which I do not. 

:IIr. Xa.iJasb Bihari Lall: Them have been prosecutions in U. P. and other 
-Provinces for hoisting the National Flag, that is the tri-colour flag of the Con-
gress? 

The Honourable Sir lohn Thorne: I think perhaps it would simplify matters 
fif I say that the question which I answered relates to the "Indian Nat:onal Flag", 
·the Honourable Member who put the original question and the Honourable Mem-
; her who put the supplementary question mean thereby the Congress flag. But 
''1 do nat accept the question as requiring from me an answer which will assume 
. that I regarll. .the Congress flag as the Indian National Flag. I do not regard 
iit as such. 

Cr.A.ssIncATION 011" MIL KmSHNA NAIB, A CIvIL DISOBEDIENCE PRISONER. 

811. ·Sard&r Jlangal Singh: Will the Honourable the Home Member ple~ e 
_-state : 

(a) -whether it is a fact that Mr. Krishna Nair, a civil disobedience prisoner 
- of 1942 from Delhi, is being treated a8 a non-political C ClasS' prisoner in the 
"LyaUpur District Jail; 

(b) by whom his classification 8S a non-political C Cla'Ss prisoner WBS made; 
(c) whether it is a fact that during the last Satyagraha Movement he was 

l-placed in the B Clap; and . 
(d) whether Government will reconsider hiS' Mse and put him in a better 

-, class as a political prisoner? 
'.l"he lIoDOaI'able SJr .JoIm '!'bom8: (a), (b) and (d). In accordance with t~ 

. practice under the Punjab'rules, Mr .. Krishnan Nair, who was convicted of a 
,crime of violence in connection with the August disturbances, was placed in 
. Class "C". His conviction in that case is reported to have been upset on appeal 
, quite reoently but he is still serving a sentience for a less serious offence in 
t'e8p8ct of which he would under the Punjab rules be treated as "special c1888". 

-The question of his reclassification will Ilertainly be considered, if this haa not 
-;1I11'eady been effected. 

(0) I believe this. is oorreet. 
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<l0JIrOLSIOlf ON L.&lfDLOBDS TO CONTBIBU'H TO N ATIONAI. &. VINGS CBBTmcATBS 

IN SHAHABAD, BIHAR. 
812. -Ir. Bamayan PrasMl: Will the HonourBble the Finance Mem.ber be 

pleased to state: 
(a) if it is not 8 fact that the District Magistrate of ~ d re ~ired 

the landlords to invest 1/3 of the amount of laud revenue ill the Nlltlt>nal 
:Savings Certificate; 

(b) if it is not a fact that a deputation waited upon the District Magis-
-trate of Shahabad to represent the difficulties of the landlords; 

~  if it is not a fact that the District ~ i tr ~e after his. discussion with 
-the deputation fixed the following amount ill varymg proportIOn to the land 
reveaue which the landlords pay: 

(i) landlords paying land revenue up to Rs. 599 annually will have to 
invest 1/5 of their annual demand; 

(ii) landlords paying land revenue from Rs. 600 to Rs. 1,19S will have to 
_invest 1/4 of the annual demand; 

(iii) landlords paying land revenue of more than Rs. 1,200 will have to 
invest 1/3 of the annllal demand; and 

(iv) limdlords who are proprietors of temporarily Kunwar Singh will have 
~to . invest 1/4 of the annual demand; 

(d) if Government are aware that the landlords' income in Bihar being 
fixed under permanent settlement and the value of rupee having depreciated, 
. the landlords' inc')me has practically gone down by more than half; and 

(e) if Government propose to take immediate st.eps in the matter to stop 
the District Magistrate of Shahabad from realising contribution to the National 
"Savings Certificate so that the landlords may make payment of the land 
revenue in time? 

'l'b.e BOJlOar&ble Sir .Jeremy Raisman: (a) Government understand that in 
-eonnection with the provincial savings drive the District Magistrate of Shahabad, 
Bihar, discussed with certain leading landlords of that district what they consi-
-dered to be a reasonable measure of investment by landlords in National Savings 
Certificates and other forms of Government borrowings. As a result it was 
generally made known that, in view of the pressing necessity to absorb surplus 
fopending power as an anti-inflationary measure for the good of the oommunity at 
large, it would be reasonable for landlords, whose duty it is in these as in other 
matters to set an example to their tenants, to invest amounts roughly equal to 
~ e t ird of their land revenUe demands. 

(b) to (e). Government have no further information. The matter is one 
~ tirel  within the competence of the Provincial Government. Government 
'have repeatedly impressed on Provincial Governments and the general publio the 
grave necessity of securing the maximum sa.ving effort in order to protect the 
country from the evils of inflation and Govemment.&re satisfied ilhat they can with 
·complete confidence leave the local a.rrangements for canying on savings drives 
toO the discretion of Provincial Governments. 

1Ir. Lalch&nd Bavalrll: May I know if this demand from landlords is volun-
tary or under compulsion? 

fte HODOIII'&ble Sir ,Jeremy 'Ratamaa: I am not aware that any legislation hal 
·been passed or that any statutory obligation has been created. 

Sir J[11h&mmad Yamin Dan: Is it a fact that though statutory obligations 
may not have been created, yet official pressure is exerted, on the landlords to buy 

"these National Savings Certificates, irrespective of the fact whether they can 
afford to purchase them or not? 

'!'he BonOlll'lble Sir .Jeremy Ra.lsman: I would hope that the Provincial 
Governments are using all methods which they can to induce people to subscribe 
to these loans, otherwise it will fail and the consequences to the community .~ 
1arge wm be disastrous. 

Sir J[ghlmmad Yamin lDwI.: Does the Honourable Member include in induee-
e ~  the use of force also or any pressure? 
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'.nLe Jlonourable air .Jerem.y Baiam.III.: I do not include the use of phyaical 
force. 

Sir Mub&mmad Yamin ltb&D.: I do not mean physical. 

Dr. P. N. Banerjea: :Fraud  also is included? 

The Honourable Sir .Jeremy It&isman: If by pressure, the Honourable Mem-
ber means a high degree of persuasion, then, I think that is entirely justified. 

Sir Muhammad Yamin Khan: I mean this. If there are cases of 111ndlordlf 
pending in the courts of S.D.O. 's and if S.D.O. pu'.s up pressure and asks the 
landlord to purchase these defence certificates, does the Honourab:e Member not 
call it undue pressure? I am sure the Honourable Member is aware of the 
famous case in Allahabad High Court where it was alleged that one of the sub-
ordinate judicial officers was interesting himself in collecting war funds from the 
litigants and it was alleged that this was at the instance of the Righ Court of 
Allahabad. ~ e Honourable Member is aware of all that. 

The Honour&ble Sir .Jeremy Rai8JDIUJ: I cannot answer hypothetical ques-. 
tions. I suggest that the Honow'able Member and his Group only a few months 
ago showed the most intense anxiety on the subject of the rise in prices and on 
the general economic situation and I would ask him and his friends 00 try and 
view these  things in the light of the perils of which they are well aware and of 
the acknowledged necessity in all countries of combating this dangerous disease 
by intensified savings drives. 

Dr. P. N. Baneqea: There are other ways of combating that evil. 

Sir Muhammad Y&min Khan: We will all support if it is persuasion. 

Kr. Kailaat!. Bihari Lall: In view of the compulsory nature of the demand 
made by the District Magistrates even in the case of landlords who are head and 
ears in debt, to buy National Savings certificates in addition to paying land ~e e
llUe, will not the Government of India interfere and put a stop to this pract.ice? 

The Honourable, Sir .Jeremy Raism&n: I do not think I can enter into details 
about the question whether individual landlords are able or are unable to m&)[& 
any investment at all. That is obviously one for the local officers to investigate-
and decide. 
Kr. K. O. Neogy: Does not the Honourable Member recognise the deflation-

ary effect which a proper use of the lathi might produce in certain cases? 

The Honourable Sir .Jeremy Baisman: Does not the Honourable Member 
recognise the deflationary effect which the application of a little common sense 
might produce in a .statement on this, subject? 
Dr. P. N. BanerJea: Common sense is not the monopoly of the ~o er e t 

Benches. 
JIr. PresldlD\ (The Honourable Sir Abdur Rahim): The HonoUrable Member 

must not go on talk111g &0 loudly. 

PREss CoNYEBBNCES. ,  : 

813 .• JIr. Ananga Kohan Dam: (a) Will the Honourable ,Member fot 
or t~o  ~ d ~ro d ti  please state the number of Press Conferences 

beld during the preceding three years with the representatives t)f Press, and 
the e ~p per  and news agencies repre e ~ed at the Conferences? 

(b) Did Government incur any expenses on these Conferences? If so, tG 
what amount? 
(c) Wcre Rny expenses paid to the representatives of the newspapers anet 

news agencies for attending these o ~re e  If so, what is that? 

The Honourable Sir Sul\!UJ Ahmed: (a) 236. No record of the names of the 
newapap6l'S and news agencies represented at the press conferences is kept, bu'. 
a1most all the important newspapers snd news agencies were represented at. 
all these prey o ~. 

(b) and (tt). No. 
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(bJ if 80, h;is nationality,: rid~' tile name of the commercial concern in 

which he is employed? 
fte BaIlourable SJr lulu. 'I"",d:. (a) Yes. 
(b) lIe is an Australian and js the Managing Director of the 20th Century 

Fox Corporation (India) Limited. 
111'. T. T. KriIImamach&ri: Will the Honourable Member supply a lacuna 

in the question and give the name of this gentleman? 
The Honourable Sir Sultan Ahmed: Mr. Newbury. 
Mr. Govind V. Delhmukh: Are Government aware of the view of this 

HOHse that no one should he appointed to Government ,;erviee who comes from 
a country where Indian nationals are not properly treated? 

The Honourable Sir Sultan Ahmed: If my Honourable friend ril kindlyaee 
the queslion he will find that he is an honorary adviser. 

EXPENDITURE, ETC., ON THE NEWS PARADE. 

818. "'Mr. T. T. Krishnamachari: Will the HOllourable MembA!" for 
Information and Broadcasting be pleased to state: 

(a) what the cost of production of a weekly isslIe of the News Parade is; 
(b) how many cameramen with news-reel experience are elllployed in ~ e 

task of the production of the NewB Parade, and what rates of pay, travellIng 
expenses and daily batta are paid to these men; 

(c) how many centres are covered by these cameramen; and 
(d) whether these persons are amongst those engaged in directing and con-

trolling these cameramen who have had previous news collecting and/or news 
editing experience? 

The HonouraMe Sir Sultan Ahmed: (a) This has not heen ~or ed out. The 
accounts relating to the production of newsreels and do e t rie~ are main-
tained jointly and working out of the cost of individual weekly issues of N etD8 
Parade will involve additional labour and expenditure which will not be com-
mensurate with the result achieved. 

(b) Eight. Each of them draws a salary of Rs. 500 p.m. and are given 
single s!'cond class fare for travelling allowance and a u:lily allowance of Rs. 6 
per day while on tour. 

(e) The cameramen are stationed in Bombay, Karachi, Madras, Calcutta, 
Luckn0w, Lahore and Delhi and cover practically the whole of India. 

(d) Ye8 These cameramen only cover items in their specified areas and 
send the shots down to Bombay for processing, editing, dubbing and ultimate 
release. 

:Mr. T. T. Krishnamachari: Is the Honourable Member suggesting t ~ 
Government are just carrying on this News Parade business and spend:ng money 
on it without knowing what it costs and without measuring its utility in rela-
tion to its cost? 

The Honourable Sir Sultan Ahmed: They are fully aware of that. 
Kr. T. T. Krishnamachari: But is the Honourahle Member examining the 

per.ition? 
The Honourable Sir Sultan Ahmed: It will be examined in due or.urse. 
Mr. T. T. Kriahnamachari: Am I to understand that just at the momen' 

the Honourable Member is allowing things to take their own course? 
The Hononrable Sir Sultan Ahmed: We cannot look into :lccounts every day. 

R:£LATIONSHIl' BETWEEN THE INFORMATION AND BROADCASTING DEPARTMENT AND 
THE "INFORMATION FILMs OF INDIA ". 

819. ·.r. T. T. Krishnamachari: Will the Honourable Memher for Iu-
formation and Broadcasting be pleased to state: 

(a) t ~ rel tio ~ ip -between the Information and Broadcasting Department 
and the "Information Films of India"; 

(b) how many films with a propaganda value have been produced flince tlJ.e 
"Information FilrYlR of India" came intC' existence: 

(c) thtl nature and extent of control exercised by the Information Filw!\ of 
India on the production of Information Filrru; by privat.e producers; 



1988 LBGISLATIVB . ~  

(d) what l)ubRidy, if any, is givell by o er ~ t 
Informutlon Filllltl; ~lld 

[6TH Al'lUL ~ 

to private prvducers of. 

(e) if the answer to (d) is in the affirmative, how many producers have-
had "be bell eDt ot thIs subsi,ty timet: thIs cluu!'liig.l lJeglin, and what was the 
tot.lil IllJlOllllt of l '~  S}"'1I1, III IIJlB IIIUUUtll" up Lu lijt;l ~\ .  ... ·elJl'Ulu·Y, 1\H4j1 

'l:he Bonourab.o.e Sir Sultan Amned: (a) Information Films of, india is • 
ordlll t~ organisatIOn of the lntorIJlatlon & Broadcastiug Department. 
(b) InformatlOn Fllms of IndIa came mto eXistence w,th enect trom 2nd 

Fe!:l'uary HMo. Since then this organiRation has prod ~ed 88 clocumentary 
shots, besides a weakly newsreel Indian New8 Parade, whose first issue-
appeared on 1st September 1943. No information is available liS to what 
number of films have been produced by other organisations d.uring this period. 

(cJ Nil. 
(d) ~il. 
(e) Does not arise. 

RECRUITMENT OF EXPERTS FROM ENGLAND, 

+820. *Kr. Ananga Kohan Dam: (a) Will the Honourable Member for 
Information and Broadcasting please state how experts are recruited for the 
Government of Ind;a in England? 

(b) Are they appointed by the Secretary of State :or India or by the High 
Commissioner? 

(c) Are Government prepared to appoint a Committee from amongst the 
members of both the Houses to scrutinize the appointments of experts from 
abroad and to spe whether thev are needed? If not, why not.? 

The Honourable Sir .John Thome: (a) and (b). Recruitment of experts in 
Englaltl for posts which have not been specificsEy exclUllcd from the sphere of 
consultation with the Federal Public Service Commis!Jion, is made by the 
Go,'ermnent of India through the High Commissioner Ier India, if RJvertise-
ment in India through the Federal Public Service Commis03ioll has failed to-
produt:e candidates with the re i ite ~i i tio . To fill bighly tP('hnical 
appointments for which there is good reason to believe that qualified can Ii, 
datt:!i4 may !lot be available in India. simultaneous advertisement is permissible 
with the (,ODtlent of the Commission through the High Commissioner for India 
and through the Commission in India. For posts which Hore not to be iiiled 
in commltlltion with the Federal PubliC' Service Commission, experts are 
recruited either through the India Office or through the High Commi sioner for 
India; the alJpointments are made by the Secretary of State for India for the 
po;;ts uuder his rule-making control and by the Government of India in other 
case;;. 

(c) Government do not consider the appointment of s1J('h a Commhtee 
n(ICessary . 

DISCONTINUANCE OF RECRl'T"'YYl'I'T TO l ~ MEDICAL DEPARTMENT ' 
(BBlTIBB CADUl, 

821. *JIIr. Prank B.. Anthony: W lii the W Ilr Secretary be pleased to state: 
(a) whether he is aware of the long d·jstinguished record of service of tbe 

ItJdian Medical Department (Brtish Cadre); 
(b) whether further recruitment to the Indian Medical Department (British 

Cadre) has been discontinued; 
(c) for what period this discontinuance of recruit.ment will operate; , 
(d} whether 'he r10lmre of this department is an act of di!!crimination 

against the Anglo- InchRn UOJ'""lmunity:" 
(el whethf'T hp i .. RWRre thRt rtPf)Rrtment,Rl pron.otion!; hRve he,;l"! ~ped 

and Hlat Henior pprsOTmel ~ro  thp Tndian Medical Dennrtment (Rri1i .. h Cadre) 
now seconded to the 1. A. M. C .. and ho:ding senior rank in the J. A. M. C .• win 
he corr.pelled to retire on the rank held by them at the commencement of hosti-
lities; a ncl . 

t Answer to this question laid on the table, the questioner having exhausted hiB quota. 
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CLASSIFICATION (1]1' ACCREDITED Prul:ss CORRESPONDBNTS. • 

814: ••• r. Ana.nga Kohan Dam: Will the Honourable Member for Tllfonua-
tion rond Broadcasting please state:, . 

(a) if it is a fact that Accredited Press Correspondent.s with the Govern-
ment of India are grouped into two classes; 

(b) if it is rr fact tl{at classification if' made on their standing in prufes-
sion and tlie status they have obtained; and 

(c) the procedure prescribed by the Honourable Member or by his Depart-
ment for the inquiry of the standing and status of an Accredited Press Cor-
respondent before placing him in the group of those classifications; if no proce-
dure has been prescribed, the l·easons therefor? 

The Honourable Sir Sultan Ahmed: (a) Yes. 
(h) Yes. The classification of the privileges of an accredited (',()ITespondent 

is made according to (i) the time a correl:!pondent has spent and, or, the 
Btatus he has attained in the profession, and (ii) the standing of the newspaper 
or news ageucy he represents. 

(c) The standing and status of the correspondent concerned are determined 
by the novernment on the advice of the Accreditation Sub·Commm;ttee of the 
Press Correspondents' Advisory Committee of the Information tlnd Broadcast-
ing Department, which ordinarily possesses all the necessu.ry information; 
further enquiries are also made, where considered necessary. 

Sardar Mangal Singh: What was the necessity for this cla'3sifiMtwn? 
The Honourable Sir Sultan Ahmed: That cannot be st6ted in answer to a 

Bupplementary question. The point is this: there are e3rtain correspondent., 
who ha. ... e got a high status, have more experience, repre'3ent a very large-
number of paners and make use of the matrr·als supplierl '0 thorn The' e are, ~ 
on tl;e other hand, certain correspondents who do not make sufficient \1se of 
the m9tf'rial supplied to them. That is the reason why this class:fication has 
been made. 

RUT.l!:"I 1!")R WORKING OF PR1!l9S CORR1!:9PO,,{Ul!:NTS AnVlsoRY CI)M'\ITM'EJI!. 

815. ·1Ir. Ananga Kohan Dam: Will the Honourable Member for Informll-
tion and Broadcasting please state: 

(a) the rules and regulations prescribed for the working and guidancf, {'If 
the. Press Correspondents' Advisory Committee; 

(b) the date on which the said Committee was formed; 
(c) if it is a fact that out of the ten Press Correspondents nine are mem-

bers of the Press AE'sociation (three by representation and six by n:')minlltion);.. 
(d) if it is a fact that the Accredited Press Association is not represented 

either by representation or by nomination on the said Committee, if so, why; 
(e) if it is a fact that there are two associations of the Press Correspon· 

dents--one is a registered body and the other has not yet been registered; 
if so, how they are styled, and the reason for not associating the Information 
and Broadcasting Department with the registered body; 

(f) the reasons for giving preferences to an unregistered b:dy over the 
registered body; and 

(g) the policy of the Government for the recognition of unr'?gistered Asso-
ciation aga.inst registered Association? 

The Honourable Sir Sultan Ahmed: (a) ~ following suhiucts inter alia 
and the questions arising out of them come under the purview of the Committee: 

(i) The general principles of press advising, 8S flU' as lnformatbn and 
Broau"IlRting Department is responsible for them. 

(ii) lAllay" in the transmission of press te1egrams. 
(iii) Que8tions relating to the release of news by Government Department. 

and the oldi ~ of press confereDees. 
(iv) Questions relating to facilities provided by the Bureau of Public 

Information. ' 
No othf'r rules and regulations arc laid down for the guidance of tb. 

Committee. 
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(c) No, Sir. The position is that, exduding the official rnmubers, there are 
13 member .. of the Press Correspondents' Advisory Committee. Out of these 13 
members, twelve are also members of the' Press Association. Three of these 12 
members have heen appointed to the Press Correspondents' Advisory Committee 
as nominees of the Association. The rest of the members have bean taken 

.' -not us mEmbers of the Press Assoeiation but in their individual capacity on the 
'basis of their relative status and standing in the profession. 

td) Yes. As regards the latter part, the Accredited Press A!-:sociation being 
" compnriltively recently started body, it was not considered rlecessary to in-
eiude any representatives from it in the Committoo. The names of individual 
membt>rs were, however, duly considered by me at the time of the (,,onstitution 
of t.he Press Correspondents' Advisory Committee. 

(e) l"ea, Sir. The two Associations are styled as the Accredited Press Asso-
'ci&<troh ancl the Press Association, the former is a registered body 

.. and the latter an unregistered body. The qUtl:;tiO:1 of registration 
or otherwise of the Associations concerned was not taken into consi-
deration be('ause it was not important from the point of view 
of the Depllrtment. As the Press Association has a good standing and status 
and the Ae<'fcdited Press Association is a newly' established body, cnly the 
form'Jr wss ssked to nominate representatives for the PreiSS Correspondents' 
Advisory Committee. 

(f) and (g). Do not arise in view of the reply given to rart (e) of the 
quest.ion. 

Kr. Lalchand B'avalra1: May I know whether this advisory committee is 
. going to meet any more? 

"!"he Honourable Sir Sultan Ahmed: My Honourable friend is rather wide 
of the mark. This committee is called every month. 

OFFICERS IN ClIABGE OF THE I NDUN N BWS P R~ ' 
816. *J(r. T. T. Xrishnamachari: Will tile Honourable Member for Infor-

mation and Broadcasting be pleased to state: 
(a) whether the production of the Indian New8 Parade is in the charge of 

a non-Indian officer; 
(b) if RO. what his qualifications are for the post; and 
(c) whether Government tried and were unable to get a suitable Indian 

for the nest? 
The Honourable ~ir Sultan Ahmed: (a ) Yes. 
(b) Before he was employed by Government, Mr. Moylan, the Director-in-

Charge of the Indian Newll Parade was emploved as Producer in Victory Pic-
tures, at l\{adras by Mr. Vasan of Gemini Studios. He has ('onsiderable' 
experience oi film production and has produced full-length and Ethort pkturea 
for Indian commercial concerns and the Bengal and Madras Governments. He 
bas also CGntributed newsreel items to the Government NewlR'eel and the 
qURlity of his contribution was always satisfactory. 

(c) Yes There was no qualified Newsreel man in India. as theM was no 
India.n ~ ' reel in the country. Several Indian producers and Directors were 
approached, but those who were suitable were not prep"red to accept the job. 
Out t\f the persons who were willing Mr. Moylan was by fnr the best. 

Kr. Gov:Ind V. Deshmukh: Had this gentleman any experience before being 
empll):vNt by Govemment? 

!'he HonOUl'llble Sir Sultan Ahmed: I have a.nswered t.hat. 
Kr. Go'rind V. Deshmukh: How many years' experience had he? 
!'he BoIIourable Sir Sultan Ahmed: That I cannot 'lay. 

"ElItPLoTJlBllrI' 011' HONORARY ADVISER POE NEWS-REEL PRoDUCTION. 

SlT. 1tJ[r. "f'. "f'. KrtshDamacharl: Will the Honourable Member for 
Information and llroodcasting be plealled to state: 

(8) whether Govemment are pmnloying an honorary adviser to advise 
Ijhem about news-reel production; and 
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(e) that consolidated rates of pay grbnted to married Indian Commissioned 

Officers in other branches of the army are much more favourable in corresponj-
wi ranks; 

(f) that previous reckonable service of V. C. Os. granted Emergency.Com-
ID'issions in other branches 0: the army counts towards pay, but, ill the 
I. A. M. C., they are being grunt.ed antedate for experience, but long service in 
I.M.D. has not been remunerated, and licentiates. with ten years and thirty 
years service and experience will get the same rank and pay (,f Us. 500 per 
mensem; 

(g) that only selected licentiates are considered for grant of Emergency Com-
missions in the rank of Second Lieutenants and are promoted as Lieutenants and 
Captains after six months and three years service, respectively, whereas all 
graduates become Captains after one year's service as Lieutenants; and 

(h) that I. A. M. C. officers are on basic rates of pay but no marTiage or lodg· 
llJg allowance has been paid to them? 

Mr. O ••• Trivedi: (a) to (c), (e) and (£). Yes, Sir. 
(d) Yes. The difference is based on the difference in basic medieaJ. 

qualifications. 
(g) No. Any officer who is favourably reported on is promoted in accordance 

with thJ3 time scale of his Corps 01' Service, irrespective of whether lIe helonga 
til the Indiau Medical Service or to. the Indian Army Mp.dical Corps. The 
·difference in the time-scales referred to by the Honourable M:ember is due to 
the difference in basic qualifications. 

(h) Officers .of 'the Indian Army Medical Carps draw consolidated rates of 
pay and do not draw separate marriage or lodging allowance. 

GRIEVANCES OF MEDICAL LICENTIATES GRANTED EMERGENCY COMMISSIONS. 

269. Mr. Anang& Kohan Dam: (a) Will the War Secretary please state if it 
iR a fact that l. A. M. C. officers have been granted Emergency Commissions 
from the 3rd April, 1943, and that representations have been made by variouSc 
members of the I.M.D? If so, do Government propose to consider the advis-
ability of reviewing the whole case? 

(b) Is it a fact that licentiates granted Emergency Commissions have not 
yet been given any administrative posts or have not been considered for staff ap-
pointments on the District, Command or General Headquarters? 

IIr. O .•. 'l'rlvedi: (a) Members of the late Indian Medical Departmenl· 
have been grllnted emergency commissions in the Indian Army Mediaal Corpe. 
from the 3rd April 1943. As regards the second part, ~ e Honourable Member:-
does not mention the nature of the representations, but rep-:oesentations have 
been received from some members of the late Indian "Medical Department on. 
a riet~' of, subjects. These receive careful consideration. 
. (b) Administrative posts are given on merits and Indian Army Medical Corpe. 
Officer.,; will- be appointed to such posts when they are !;.) re'Commended. No-
licentiate officer has been recommended so far. 

STATE]\ffiNTR LAID ON THE TA "BLE 
Information promised in reply to part (a) of 8tarred question No. 22. a3k6d by 

Maulvi Muhammaa Abdul Ghani, on the 8th Novemb6T, 1948 
CURRENT LUGGAGE Ruu:s ON STATE-MANAGBD RAILWAYS 

I. Free Allowance 011 Lvggage.-(a) All luggage with the exception of articles mentioned· 
in clause (b) below and luggage carried in .fu11 vehicle loads, must be weighed and booked 
at the starting station. The following free allowance for each ticket is given at the atarting· 
station on the total weight of the luggage :-

1st class 
2nd elMS 
Inter class 
3rd clu8 

U malDlda or 60 seen. 
40 Seet'll. 
30 seers. 
25 eeera. 

and half these quantities is allowed for each child's (balf) ticket . 
. NOTII.-Lflggage may, however, be booked from any atation to any station on t~ di~ 

route for which a ticket is held, provided no lugjlalte in e ep~ of the free allowance 18 <'amed! 
anbooked over any portion of the line, the free allowance being granted once on the journey. 
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(b) Art.iclu allo1Ded Iree III etltlitiofl to ti.e re~ GllOtDGllCc. ., . 
Fir,e and Second ClCU8 Pas,enger,.-Bedding, tiffin baaketa wcludwg smrJl lee-box., .. U 

handbags or attachecases (not suit cases), walking ~i  and. r~ll . 
Intermediate and TAird ('lar, Pa"eIllJeTs.-Beddwg, walking sticka, umbrellas aDd ncb 

articles of food as may be required on the journey. 
(c) In case of exC888 luggage when the free allowance diJfers, on different railways charges 

mould be calculated on the through distance allowing the free allowance in force on the bookill, 
railway. 

(d) Additional rvlcr applying ot'er B. ~ A., B., B. ~ C. I. J: O. I. P. railway,. 

Railway Class of tiokets 

B. dr A. (i) Upper olass t t'o ~ o t 
(i) A. B. Zolle & Daooa 

Sectioll of E. B. 
Zone. 

(issue:! over the Dacca 
Section and A.B. Zone 
or in thro'Hth bo ,king 
with thp D. S. Rlv.) 

(ii) Combined" Upper anr! 
first ol88B .. tickf'ts. 
' .. 8. upper daas over 
DaO'R section and A. 
B. Zone. first cl",. 
over E. B. Zone (ex-
cluli 19 Dacca t1I·ction) 
ste-'me" servi<'8S and 
other foreign rdilwaY8. 

(iii) Combined." Upper and 
second clalB t.iokets. 
including first ,,1.aS 

(ii) Khul'l& Bagerhat 
Section of B. & A. 
Rly. 

Over Atea'Tler" i.8. 
upper class over D 'lCea 
Sect.ion lit A. B. Zo 38 
first class over steamer 
and ~o d class over 
E. B. Z'>ne (excluding 
Da:lca Section) lit other 
foreign RailwayI'. 

Upper claiS 
Lower class 
Half of these Quantities 
is allowed for each obild'8 
(half) ticket. 

Free 
all.wanoe 
gnnted 

60 seers 

60 seers 

40 seers 

40,j8"rs 
20 seers 

Remarks 

1. ~ o t _ quant4tiee 
will be '\lIowed for each 
ohill's (half,) ticket. 

2. In the _of u'Pper 
ol.as p_., .... be !d;ng, 
tiffin baskets· ind 'ding 
small i_b 'ltAll, ~ . 
hl\lld ~ or attl\(lhe-
o e~ (Ilot s'lit cas8l!) 
wnlkill2 Rti .. ks lUI.d 
umbmllM are allowed 
fMe in addition to the 
free allowance. 

} In local booking aD this 
Sdction. 

~.  throul!h booking between atltiOn& on the Khulaa B "erhat Railway and atatiODe 
on the E. B. Zone and via, the same free aIlowsn,'e as on the E. B. Zone is granted according 
to the class of carriage tr ~lled in over the E. B. Zone. 

(iii) Dhobies are allowed to carry free of charge one bundle of E. B. Zone clothes not 
exceeding one maund in weight. 

B., B. ~ C. I.-(i) The free allowance on Intermediate class combined (i.e. Intermediate 
&Ild ~rd class combined) ticket is 30 seers per ticket. ' 

(n) The free allowl!'nce on the Narrow.gauge lines of the B., B. lit C. I. Rly. ia 60 
eer~ .. per upper l~  tICket and 25 seers per lower class ticket. 

(m) The follOWing free allowance is admissible in through book' bet Mam' LI'fta 
and the Narrow-gauge Lines:- Ing ween .... 

per ticket. 
(1) On combined. 1st and upper class tinkete 60 seers. 
(2) " ;'nd and upper class tickets 40 seers. 
(3) " Inter and low8l' cl<l8B tickets 30 IIeIlrS. 
(4) " Third and 1 lwer olass ticketa 26 seers. 
(6) .. 1st and 2nd second ('laas tioket.l &0 S88J'8 • 

. G. I. P.-(l). The .free allowance '.'" Intermediate class combined (i.8. Intermediate ad 
thud class combined) IS 30 seers per tIcket. ' 

This applies in through booking with E. I. and M. lit S. M. Railways only. 
(2) ~e free allowance on the Central Provinces (including Pulgaon·Arvi Sect.ion) Dhood-

Baramatl and Pachora-Jamner Railways is a8 under:- ' 
Uppper cl88B 
o er ~  . 

60 seers. 

H 1liiie"" 
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(f) whether he proposes to allow these senior men not only to attain t.he 
rank which they would have normally reached but. to retire on the pensbn of 
~  rank? • • 
JIlr. O ••• '1'rlvedl: (a) Yes, Sir. 
(b) Yes, Sir. Further recruitment ceased on the formathn of the Indian 

Annv Medical Corps, except that existing Military Students who were' formerly 
recruited into the Indian Medical Department, are still, in accordance with 
the tenus of their bond, enrolled in the Indian Medical Departmel1t us \Varrant 
Officers. They are being brought before a Selection Board and, if selected. 
are grant.ed. commissions in the Indian Medical Service and ~eo ded to the 
Indian Army Medical Corps. 
(c) For thE, period of the War, as contemplated at present. 
(d) No. Sir. 
(e) ond (f). 'On transfer to the Indian Army Medical Corps, re~ ! tio  

regarding promotion in the Indian Medical Department are no longer apP:lCable, 
but the position in so far as the transferred personnel are concerned, IS now 
being aetively examined. 
lIIr. Govind V. n.hmukh: It has been said in reply to part (d) that the 

elosure is not due to any act of discrimination against the Anglo-Indian COID-
munity. May I know what it is due to? . 
Kr. C. II. '1'rlvedi: Mv Honourable friend perhaps remem!:>erd the whole 

history leading up to the· formation of the Indian Army Medical Gorps. 
Formerly licentiates were employed in the Medic3-1 Department. They 
are ,lOw'rceruited to the Indian Army Medical Corps <I,n<1 given eommissions. 
"The distinction between graduates and licentiates in the l.1atter of the grant of 
~ol . i~ io  has now been abolished. 

CLASSIFICATION OF KINa's COMMISSIONED OFFICERS. 
822. *1Ir. !'rank R. Anthony: (a) Will the War 8ecretary be pleascu to 

.state if it is not a fact that King's Commissioned Officers are classified as 
E. C. Os. 12 and 13? 
(b) Is it not a fact that the category E. C. Os. 12 is supposed to comprise 

.only perSOIlS of non-Asiutic domicile? 
(c) Is the Honourable Member aware of the considerable differences in allow-

ances paid to these two categories of officers? 
(d) Is the Honourable Member aware that, while the officers of non-Asiatic 

domicile get an Indian Army allowance, o ~ rent and marriage allowances, 
Indian Officers are denied these same allowances? 
(e) Is the Honourable Member aware that because of the appreciable differ-

-ence in emoluments of Indian and European officers. the Indian Officers find it 
4ifficuIt, 'if not impossible. to meet their financial commitments which :ire 
exactly the same as those of the European Officers? 
(f) Does the Honourable Member propose to consider that the allowances 

paid to European Officers be also made available to the Indian King's Commis-
sioned Officers? 
Mr. C. M. '1'rlved.l: (a) No, Sir; but I presume t,hE; Honourable Member 

means Army InstructioD.8 (India) Nos. ~ and 13 of 1940, sinee superseded by 
Army Instructions (India) Nos. 73 and 74 of 1944. 1nstruction No. 73 pro-
villes for the grant of Emergency Commissions in His Majeilty's Land Forces 
and Instruct.ion No. 74 in His Majesty's Indian Land 1'''orces. 
(b) Army Instruction (India) No. 73 of 1944, which has fo;uperseded Army 

Instruetion No. 12 of 1940, is applicable only to persons of pure European 
parentage and of Non-Asiatic domicile, who alone are eligible for the grant of 
emergeney commissions in his Majesty's Land Forces. 
{c) Yes, Sir. . 
(tl) ~ answer to the first part. of the question. is in the J.ffirmative, e ~pt 

that Indilill Army allowance is admissible only to officers serving with Ir.dian 
Army units. As regards the latter part, Indian Commissioned Officers receive 
consolidatetl rates of pay, which include lodging allowam.e, while r.larried ofti-
eera get a higher rate of consolidated pay. Indian officers do not get the 
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Indiall Army allowance which is an additional compensation admissible to 
British oflieers for permanent service in India. 

(e) and (i). Representations have been received regarding the alleged in-
adequ:J,C'y of the pay of Indian Commissioned Oflieers, and these are llnder 
considers tion. 

UNS1'ARRED QuESTlONS AND ANSWERS. 
GRIEVANCES OF WARRANT OFlrICERS, INDIAN MEDICAL DEPARTMENT, GIVEN 

EMERGENCY COMMISSIONS. 
261. Mr. Ananga Kohan Dam: Will the War Secretary be pleased to t t~ if 

it is a fact: 
(a) that senior mtlmbers ranking as Warrant Officers, I.M.D. (British Cadre) 

and Subedar Majors, l.M.D. (Indian Cadre), in category A, wl10 were selected 
and granted Emergency Commissions in the 1. A. M. C., lose considerably i!l 
monthly emolument even in the rank of Captain (not in pay) as compared with 
those not recommended and are in category 13 or C; 

(b) that new entrants granted Emergency o ~ io  will get Rs. 400 per 
mensem, viz., double the old rate of pay, Rs. 75 plu8 emergeuoy allowance of 
Rs. 125 per mensem; 

(c) that living as au Emergency Commissioned officer is much more expens--
ive than that of a WarranL Officer or a Subedar Major; and that free concessions 
enjoyed by V.C.Os., Imch as washing and hair \JuttIng allowances, free rationS' 
and quarters, free light, water and conservancy service and clothing, free diet 
when admitted in hospital and a batman, will cost an Emergency Commissioned 
officer about Rs. 250 a month; 

(d) that V. C. Os" 1.M.D., granted Emergency Commissions are liable to> 
reversion to old status on termination of emergency and that they would have 
been entitled to receive but will be debarred, while in service, from enjoying 
certain benefits such as award of O. B. 1., grant of laud for colonization and 
jagiT allowance, etc.; and 

(e) that most of the senior warrant officers and Subedar Majors would have 
been granted under old rules departmental or honorary King's Commission in the 
near future or. the expanded cadre and, in addition, would have been entitled to 
receive certain free concessions and awards as enumerated in (c) and (d) above? 

Kr. C. K. Trivedi: (&) Only a few senior Warrant OffilJers of the Indian 
Medical Department (British Cadre) who had reached the higbet>t iSeale of pay 
in their rank and Department and who elected to draw their previous rotes of 
pay aher being commissioned, lose certain emoluments which are not pennia-
sible to commissioned officers. The great majority of Warrant Officers anll 
Viceroy's Commissioned Officers, however, benefit by the grant of Emerg3"1CY 
Commissions in the Indian Army Medical Corps. 

(h) to (d) and (f). Yes, Sir. 
(e) Yes, in a. few calles. 
GBIEV ANClIS OF MEDICAL LICENTIATES GILANTED EMERGENOY CoMJIISSIONS. 

268. llr. Ananga Kohan Dam: Will the War Secretary please state if it is .. 
fact: 

(a) that licentiatell who have pasEed from medical schools 'in IndiR have' 
been granted antedate at the rate of three months for every completed year c-f 
service or experience up to a maximum of two and a half years, there being ncr 
difference in the period of antedate granted to men with ten or thirty years' 
experience; 

(b) that far an officer who received his basic registrable qualification else-
where than in India, the period of professional experience for the grant of ante-
date will reckon from the date of registration as a licentiate; , 

~  that graduates have been granted up to a maximum of six and a half 
years' antedate; 

(d) that licentiate officers have been given less pay in the second, fourth and' 
sixth year as Captains as compared with LM.S. officers, whereas there is no-
difrerenee in the duty assigned to them; 
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eWc;tric tram. subject to thl' conditioJlll regarding their carriage in particular vehicles on th_ 
traiJlII as notified in the exception to the G. 1. P. Railway's rules for carriage of live poultrJ. 

(4) Articles chargeable at half parcels rates wheJJ carried as luggage on the Suburban section 
ahould be charged as under:--

(i) If free allowance according to the class of tickets held by a passenger, is claimed, the-
luggage in excess of the free allowance should be charged for at the luggage rate, luggage-
ticket being issued. 

(ii) If free allowance is not claimed, half parcels rate should be charged and bazar supplies 
tickets showing the amount of freight at half parcels rate may be iBSUed. 

(5) Wheat and sugar are carried as luggage provided the total weight of these articles: 
~oe  not exceed 2i mds .. on one ticket subject to any restrictions that have been or may be· 
unposed by the Central or Provincial Governments or local Authorities. 
. (6) Piece·goods, cotton, wo:o11en, or artifirial silk. or silk are not carried as luggage. 
Passengers ~re! however, pe~ .ltted to carry such articles with them as luggage with owner--
up to the lImit of the free allowance admissible to them . 

. N. W. Railway.--The following .articles are also. not carried as lilsgage ~ er the N. W. 
Railway, except when the total weight of such articles does not exceed the free alloW&llCle'" 
admissible on tickets held by passengers. 

1. Piece·goods, cotton, woollen, or artificial silk or Bilk. 
2. Gunnies. 
3. Sugar.-
4. Chillies. 
5. Hides, skim and J.eai.her. 
6. Cotton. 
7. Wool. 
8. Empty tins, barrell, drums, et.e. 
9. Grain and PJ1!ses.-

10. Jagr.ee. 
11. Potatoes. 

-Wheat and sugar are carried &8 luggage on the.N. W. Railway provided the total weight 
of thMe articles does not exceed 2i mds. on one ticket subject to any ret!trictions that ~ 
been or may be imposed by the Central or Provincial Governments or Local Authoritiell. 

O. ~ 1'. Railwuy.--The following articles are :tl~o not accepted as luggage :-- . 
1. Piece·gooda. m. Grain.-
2. Gunniea. 21 .. \~ee. 
3. Bugar.· 22. Sleepers. 
4. Chilliell. 23. Wooden. articles snch as wheels. 
5. Hides. 24. Furniture. 
6. Skins. 25. Emnty wooden boXell. 
7. Cotton. 26. BundleS of matting. reeds and bamboos;. 
8. Wool. 27. Tobacco raw or unmanufactul"'d. 
9. Empty tins. 28. Carnages. bodies or wheels. 

10. Barrels and drums. 29. Rolleni for sunr·cane mills. 
11. Gbee. 30. Iron parts of Persian wheels. 
12. ~ leaves. 31. Iron or steel or other base metals, in 
13. Oils. bars, sheets or ingta. 
14. Bones. 
15. Timber. 32. Hoops iron. 
16. Firewood. 33. Grass and Hay. 

17. Coal in bags. 34. ot ~. 
18. Paints. 35. TurmeriC. 
19. CharpoYI. 36. Bundles of . wire. - . 
*Sngar and wheat each or both are allowed up t-o 2! mds. prOVided the total we1ght does not: 

exceed the maximum limit due. 

Information promised in r8ply to unstaTTed question No. 81, aaked by Mr. 
Kailash Bihari Lall, on th8 26th F8bruQry, 1944. 

LUGGAGE, ETC., OF PERSONNEL OF DEFENCE SERVICES CARRIED BY RAILWAYS 
AT GOVERNJRNT RISK. 

(a) and (b). Luggage and baggage; including excepted ~rti l~  are not carried. by rail· 
ways at Government risk, except for equipment, clothing l ~  personal clothlDg). and' 
necessaries which the individual may be required to replace at hiS own expense for m1iltary 
duties. 

Government do not accept responsibility for the private po~ io  of. a member of the-
Defence Services. Any individual who i e~ to safeguard himself ap:amst 1088. of, or-
damage to his private properly, can insure it as would any member of the public 

Information promised in Teply to iJtaTTed question No. 355, tuk8d by Bet" TlI.aut 
Abdoola H",oon, on the 13th Maroh. 1944. 

SBLBCTIONS FOB HIGHER GRADE PROMOTIONS IN KARACHI AND DELHI DIVISIOKS. 
(a> During 1943 five selection.. ~r l held on the Karachi iDivision and eight an DeUaii 

DivisioJl. 
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~  Zl Hindu» and 10 MualilllB in the Ka.rachi Divuion and 49 Hindua and 31 K.u.s ill 
t.he llelhi Divuion. . .. 
. (c) NODe on the Ka.rachi Division ~d ~  on the Delhi. ~' l lo . . 
{d) Government consider that no action 18 necessary, as It IS o~ always ~le to «Xmlpl,. 

f.ulb' with the rulea in the matter with the present number of Muslim officers avalIa.ble. More-
over aU the Selection Boards on the Karachi Division included a MUllim ofticer who wu -
di~tl  subordinate to the other memrn;rs ~~ ~ e Sele<'tion Board; this also waa the cue ill 
~ of the Selection Boards on the Delhi .DIVISion. 

Information promised in reply to parts (c) and (f) of staTTed question No .• '191, 
asked by Mr. K. S. Gupta, on ·the 14th March, 1944. . 

COLOUR BAR IN KENYA. 

(c) There is no truth in thu allegation. The water supply at Mariakani is short aDd 
~ di  any improvement the existing supply is rationed for all races. 

(f) The Import Control Organisation is guided by a Board o i ti ~ of six members,. 3 of 
.... hom are European Government officials. two are European commerCIal men and one IS an 
Indian who fa alao a member of the e~ l ti e Council. The Control has 2] European Group 
.&dviaers and two Indian Group advisers. Onl' of tht' latter dl'ab with Indian foodstuffs and 
the other with Indian Bazaar goods. 

Information pTomilled in reply to staTTed question No. 528 a8ked by Khan 
Bahadur Shaikl, Fazl-i-Haq ]l.iracha, on the 20th Marcil, 1944. 

{:OMMUNAT, CO)IPOSITJON OF THE STAFF OF INSPECTING ASSISTANT 

OF INCOME-TAX, AMRITSAR. 

COMMlSSIOD1l 

(a) The following ill the composition of the personnel of the office of the 
Assistant Commissioner of Income-tax at ~ \ rit r: 

Inapeotor-Acoountant 
HeMl-Olerk . 
S t.eDOIP'a.pher • 
Head·ABai"taDt 

Assistant-Clerks 

1 Hindu 
1 Hindu 
1 Hindu 
1 Muslim 

{2 MlJalima 
2 Sikhs 

(h) Four of the seven Income-tax Officers stationed at, Amritsar are temporary. It ia noi 
.&lways pouihle to post permanent. ofticer& to particular stations as regard mUllt be had to 
variollS factors such as .the dearth of permanent officers, the existence of arrears calling for the 
appointment. of temporary officers, the ban on permanent appointments with !l view toth. 
appointment of war candidates, etc. As regards the latter part. of the question, it is 
presumed that the Honourable Member is referring to the Inspecting Auistant Commiuioner's 
-office at AmritBar. If so, the position ill that appointments in the Income-tax Department to 
'both temporary and permanent posts are made in accordance with the instructions iuued bl 
·the Government of India from t.ime to time 1'e,;arding communal reprellentation and that 
postings of individllSl officers are made in the best interests of the Department as a whole. 

Information promilled in reply to a supplementary question to staTTPd qlle8tion 
No. 575, asked by Mr. AmaT6ndra Nath Chaftopcu1hyaya, on the 21nd Mtsrolt., 
1944. 

1JNANT AND OTHER SYSTEMS AS PART OF SCHEME FOR IMPROVING MEDICAL HELP TO 

MASSES. 

In conned ion with pOBt war reconlltrnction pla.na the l.Jovernment of India have 
'Bppoiuted a Committee, to be known as the Health Survev and Development o it~ to 
make abroad surv.ev of 'the present position in reg"ard' to health conditions 'and e~lt  
-organisation in British Tndiaand to make recomml'ndation. for futurp development. 
A drive to improve health conditions must necessarily be in the forefront of anv pro-

gramme directed towards improvinv, the IItandard of living in the pos't war period. If dia-
sipa.tion of financal rl'BOUrCes and administrative effort is to he avoided. planll for the 
improvement of health orl!"8nization musl, be based on a comprehenllive review of t.he health· 
problem as a whole which will take account of, and place in their proper per1lpeetin. all 
the various factors affecting the health of the communit.v with which health adminilltration 
is concerned. The Government of India belit"ve tha.t a' broad survey of the whole healt.h 
field hy a central committee will be of considerable assistance to o~er e t  in preparinc 
tb!'ir post war programmes and that the tim.e has come when, in spite of the difficwtiell 
aruinep; from war conditions. such a review must be undertaken. 
The Comm:ttee appointed includes persons with practical experience of preventive public 

Juoa'Jth worlr, medical relief. medical and public health I'ducation, indus'trial health condit-ioJ11l 
and other aapectB of th .. hearth problem. The Committee. will have power to appoint 1I1lb-
-committees to .make prelimi.nary inquiries into pa.rticular aspects of t.he prohlem. T"e.preo-
~d re of the Committee WIll necessarily have to be adapted to war conditionll and it will 
not. be JIOIIIIible for the Committee as a whole to make tours of inquiry but it W111 be ~pt l 



ITA.DMJUfTS LA.ID ON TID TABLB 1_ 
(3) The free allowance in through booking between the Main Line and the Feeder Lm. is __ follo .... :- . 

(i) On combined 1st and upper ola98 ticketll 
(ii) " 2nd and upper oId.88 ticitetll 

(Ui) " Inter &Ild lower ola88 ticket. 
(iv) to Third and Ivwer 01 .. tickets • 

NOft.-The 1<'eeder Lines over the G. I. P. Ra,ilw&,. are ;-
L ()e'Abral Pr()t1ince. Railway.-
(i) Murtazapur.Ellichpur. 
(ii) Murtazapur.Yeotmal. 
(iii) PulgloOn.Arvi. 
2. LJlwnd·Baramati Railway. 
3. Pachora·Jamner Railway. 

per ticket. 
60 seers. 
'0 1I8tlr&. 
30 seers. 
26 IJ6ers. 

(4) The following is the free allowance between Main Line and Branch- Line:-
(i) Combined 1st and 2nd claaa, i.e., 1st class on the Main Line and 2nd claaa on the 

Bnnch Line conoerned-o<) seers. 
(ii) Combined 2nd and 1st i e., 2nd class on the Branch Line and 1st cl&B8 on the M&in 

Line--60 seers. 
-NOTa-The following are the branch !ina of the G. I. P. Rly.-
1. Manmad·Dhond. 
2. ::::halisgaon-Dhulia. 
3. Itarsi-Nagpur. 
4. Amla-Parasia. 
5. Bhopal-Ujjain. 
6. Bina-Kotah. 
7. Bina-Katni. 
8. Jhansi-Cawnpore Central. 
9. Ait-Kunch. 

10. Jhansi-Manikpur. 
11. Jalamb-KhamgloOn. 
12. Badnera-Amraoti. 
13. Wardha-Balharshah. 
14. Majri-Rajur. 
15. Tadali-Ghugus. 
16. Karjat-Khopoli. 
(5) Half of the quantities mentioned in (1) to (4) above is allowed free for each child'. 

{balf) ticket. 
11. Maximum quantity 01 ruguage accepted per pa'Benger.-

(a) First 01&88 • 
Second cla88 • 
Inter class 
Third clA8B 

(b) Additional Rule, applying over B. &: A. Railway 

6 mds. 
4mds. 
3mds. 
II mds. 

Upper class 5 mds. 
Firat class-Oum·Upper ola88 6 mds. 
Second ol .. -Cum,UPFer cla88 4 mds. 

III. WeiglwMnt 01 .luggage at the time of booking.-The following procedure is do~ 
in the matter of weighment and booking of passenger's luggage :-

(a) rirlt ei e t.~ ll articleS of luggage brought by passengers art! weighed to see 
ihat the total weight does not exceed the maximum limit mentioned in ~le II ~ o e. 

(b) /Second weighment.-Bedding, tiffin baskets etc., which are allowed free, VIde (I) (bb) 
above, are excluded and the remaining articles of luggage are weighed for the purpose of 
eharging freight after deducting the amount of free allowance due. 

IV. Article. not accepted a' Zuggalle.-(a) The following articles are not booked as 
Juggage :-

(1) Offensive articles, Buch as wet skins, hides, etc., other than the skins of wild animals 
MCurely packed in air.tight boxes at owner's risk . 

. (2) Explosives, daugerous and inflammable articles. 
(3) Bulky articles of any description which on account of their bulk would be chargeable 

on measurement if accepted as parcels. 
(4) Oil greU8, ghee, paint, etc., if carried in packages which might by contact breakage 

or leakage, damage other articles. ' 
(b) Additional Rule. applying OVIT individual TailtDay •. 
B. &: A. RailtDay.-The following articles are also not booked as luggage:-
(.) Poultry and live·stock. 
(b) 1. Biddi leaves. 

2. Bwstllee of matt.ing, 1teeds and bamboos. 
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3. Bundles of wire" 
4. Carriage bodies and wheels. 
5. Charpoys. 
6. Chillies, dry. 
7. Coal and Charcoal in bags. 
B. Cotton. 
9. Cycles in crates. 

10. Dry leaves. 
11. Empty tins, barrels and drums. 
12. Empty wooden boxes. 
13. Firewood. 
14. Grain. 
15. Grass and Hay. 
16. Gunnies. 
17. Hand carte. 
lB. Hoops Iron. 
19. Iron parte of ~r  wheels. 
20. Iron, steel and other base metal in bars, IOheets or' ingots. 
21. Jagree. 
ZZ. Metal scrap. 
23. Piece· goods. 
24. Potatoes. 
25. Rollers for sugar· cane machine. 
26. Skins. 
'D. Sleepers. 
28. Sugar. 
29. Timber. 
30. Tobacco, raw or unmanufactured. 
31. Turmeric. 
32. Wooden articles such as well wheels. 
33. Wool. 

[6TH APBIL l~ 

EzceptioM.-(i) Sugar. wheat and rice will be accepted for booking as luggage whea 
weighing not more than 2! maunds together or separately. 

(ii) Piece·goods will be accepted for booking as luggage over this Railway between stawou 
50 miles apart or under subject to the maximum weight permis!ible per passenger 'Vide R. U. 

(iii) Personal effects of Government officials on transfer. 
(h') Kits of free pasa-holders. 
B., B. & O. I. Railway.-(I) Bicycles are not carried as luggage. 
(2) Ghee should not be booked as luggage from' any _tion on the B., B. I; C. I. Railwa!' 

lituated within the Jaipur State territories. 
(3) Opium exceeding one maund in weight cannot be booked &8 luggage; it moat be boobd 

&8 parcels. Opium in small quantities, not exceeding one maund in weight may be booked .. 
luggage but it must be charged for and given in charge of the guard of the train. 

(4) Wheat and sugar are carried as luggage provided the tot.al weight of these articlee 
does not exceed 2! mds. on one ticket subject to any restrictions that have been Or may be 
imposed by the Central or Provincial Governments or Local Authorities. 

(5) Piece·goods, cotton, woollen, or artificial silk or silk are not carried '.. lqpp. 
Passengers al'e, however, permitted to carry such articles with them all lugNe with OWllll' 
up to the limit of the free allowance admissible to them. 

11. I. Railway.-The following commodities as defined in General. Clallllmcation of gooc1I 
are also not booked &8 luggage :-

1. Piece.gooda. 
2. Gunnies. 
3. Empty tins, barrels, drumll. 
4. Jagree. 
5. Potatoes. 
6. Charpoys (not in pieces). 
7. Furniture. 
8. Jute. 
9. Wheat and sugar in excess of 21 maunds made up of either or both these commoditiea. 

10. Grain and Pul_ other than in (9) above. • 
o I. P. RailV1ay.-(l) imall quantitiell of ghee and edible oil (i.e., oil fit for conllumption) 

within the limit of free allowance according to the clus of ticket e~ by the p8l1Ben,er may 
be carried free with owner8. In the C&IIe of free allowance being exceeded the whole weillJ$ 
will be charged at full parcell rates without any free allowance. 

(2) Butter packed in IIOldered tins or other metallic V_18 lIecurely cloeed on aU lid. may 
be accepted a8 luggage, the usual free allowance being given. Butter when not packed .. 
.tated above will not be accepted u luggage. 

(3) Live birdll up to two iu number are allowed to be carried free of charge as lulna" 
with palllleDlI;erll over the Bombay Suburban section (includinll; the Barbour and Kur18 
Mankburd branches); Live turkevlI. Jr8e&e. ducks or otber poultry in bamnet'll. buketll or 
COOUII and &CCOIDlI&nyinltthe owner can alllO be carried free .. lulI;lt8n only if within the fNa 
a11o'W1lnce over the Bombay Suburban Kalyan·Kuara and Klilyan.X-rjai eect.ionll, by Jo.J 



DEOLARATIONS ~ EXE1dPTlON UNDER THE .R ~ R  OF. 
FOREIGNERS ACT. 

'1'he JIoDourable Sir John Thome (Home Member): Sir, I lay on the table 
.copies of the following Declarations of Exemption under the proviso to section 
6 of the Registration of Foreigners Act, 1939, as published with the notifications 
.of the Government of India in the :gome Department: 
(1) No. 1/6/44-Political (E), dated 8th February 1944; 
(2) No. 1/7/44-Political (E), dated 11th February 1944; 
(3) No. 1/8/44-:Political (E), dated 11th February 1944.; 
(4) No. 1/9/44-Political (E), dated 23rd February 1944; 
-(5) No. 1f12f44-Political (E), dated 26th February 1944; 
(6) No. 1/13/44-Political (E), dated 11th March 1944; and 
{7) No. 1/14/44-Political (E), dated 13th March 1944. 

No. 1/6/44-Political (E). 

GoVl\B.NllENT 01' INDIA. 

HOME DEPARTMENT. 

Simla, the 8th Febnurry 19';.j. 

DECLARATION OF EXEMPTION. 

"In .exercise of the powera conferred by section 6 of the Registrati')n of Foreignera Act, 
1939 (XYI of 1939), the Central Government is pleased to declare that the pro~io  of 
. t.he Registration of Foreignera Rules, 1939, except rule 8 and such of the proVl&lons of 
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitora who are o~ 
foreigners, shall not apply to or in relation to (1) Mr. John C. DeWilde, (2) Mr. Chari. 
Barney Gould Murphy, Regional Representative, InC'ia, Recruitment and i ~ Organisa-
tion, United States War Shipping Administration, United States nlltionals, for 110 long 
&11 they remain in their pr8llent posts. 

A. W. LOVATT, 

Tlndt.r SurdaTY tit lhe Govtmmeflt of Ir&dia. 

No. 1/7 /44-Political (E). 

GoVllB.lfl[&N'f 01' INDIA. 

HOME DEPARTMENT. 

Simla, tAe IltA FeiJrvary, 19#. 

DECLARATION OF EXEMPTION. 

In e:rercise of the powers conferred by section 6 of the .Registration of Foreignera Act, 
1939 (XVI 01 1939), the Central Government is pleased to declare that the provisions of 
.&.he Regi8tration of Foreignera Rules, 1939, except rule 8 and auch of the provisions of 
ro811 4, 14, 15 and -16 aa apply to, or in relation to, paaaengera and visitors who are ~ 

foreigners, aball not apply to, or in relation to, 
(1) Mr. William Burna, Technical Adviser on mining matters to the United ~ 

Fureign Economic Administration; 
(2) Mr. Chari. R. A.rrott, .Asaiatant to the Chief of the Unite;! States Purchaaing 

Commiuion; and 
(3) Mr, John Harold Lindley, Port Representative of the United State. War Shippm, 

AdmlDUtration, 
for 10 long .. ther rem&in in their Prel8llt poata. 

A. W. LOVATT, 

OUer Secretary to tile Gol,.mme .. ' 0/ ladio.. 

No. 1/8/44-Poll. (E). 

GoVDlOON'r 01' INDIA. 

HOME DEPARTMENT. 

Sifllla, tAe lltA FeiJrvary, 19';.,. 
DECLARATION OF EXEMPT!ON. 

In exercise of the powera oonferred by 8ection 6 of the Registration of Foreignera Act, 
1939 (XVI of 1939), the Central Government is pleased to decl6re that the Provisions of 
the Regiatration of J'oreigDera Rul8ll, 1939, uCept rule 8 d~  of the provisions of rules 
4, 14, 15 and 16 .. apply to, or in relation to, passen .  d visitora who are no& 
foreignera, .hall not apply to, or in relation to, Mr. Robert loimnn," member of the 
.taft of the U.B. Oftlce of War Information in India, for 110 long .. he remains in t~ 
poe'-

A. W. I.OVATT, 
.U'Atler !ecr.tmy to tA. 0-",_, of 'w4i& 

( 1999 ) 
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No. 1/9/44-Poll. (&). 

[6TH ApJUL l~ 

GoVJIII.NJIBNT OJ' INDIA. ~ 

HOME DEPARTMENT, 
SiWa. tM '$rd Pr.6ruart, Ib,u. ~

DECLARATION OF ExEMPTION. .~~ 
In exercise of the powers conferred by section 6 of the. Registration of· F R~' A. 

1939 (XV:" of 1:139), the Centr&! Government is pleased to declare lIbat. tbe proV.18.lonl ol 
the Registration of Foreigners Rules, 1939. e ep~. rule ·8 and'such of the proV4810118 of 
rules 4. 14, 15 and 16 as apply to, or in relation \0, p ~ er  ~d visitors who are not. 
foreigners, shall not apply to, or in relation to, (1) MeSln .. John :ft. ... ·8teaves lind Adolph 
.Suehsd.lrf, Assistant Representatives of the Overseas per t ~ :r r . ~  of the U .'S. {Iffioe 
of War Iuformation, (2) Mr. Murray Dyer, Asst. Representative of the U.S. (Iffice of W,ar 
Informatiou in charge of the radio broadcasting services. (3) Mr. Hen "'1'. te e ~ . Jun;or 
Air Cargo Clerk in the U.S. Foreign Economic d i iiltr t~o  iu d~  and. ~  ~r. 
Raymond J. Sadlier, Air r~ Expeditor in the U.S. Foreign EconomiC Admmlltrat.IGn 
in India United Statea nation&!s, for 80 long as they remain in their preAent nosta. 

, A. W LOVATT, 
7T"dtr Su:rr.t.ary to ihs Governme"t 0/ I".;.. 

No. 1/12/44-Poll. (E). 
GoVDlOBNT 0 .. INDIA. 

HOME DEPARTMENT. 
Simla, the '6tll FsbrUl1f"!/, 19,u. 

DECLARATION OF EAEMPTION. 
t In exerciae of the powers conferred by secLiun 6 ot the Rel,(istration of Fo_pen ~ 
1959 (.lI. V 1 of 1931:1), the Ventral Government is pleaaed to declare that. the ProV.uODl of 
the Registration of boreigners Rules, 11169, excelJt rule 8 and such of the pl'Oviaioae of 
rules 4, 14, 15 and 16 as apply to, or in relation to, paS/l8Jlgers :Iud visitors who are .-
foreiguers, shall not apply to, or in relr.tion to, 

1. !tIr. Wang Sheh-Chieh. 
2. Dr. Han Li-Wu. 
3. Dr. Wen Ynanning. 
4. Mr. Wang Ynn-Wu. 
5. Mr. Hu Lin. 
6 Dr. Lee Wei Kuo. 

members of the Chinese Goodwill Mission to the United Kingdom. 
A. W. LOVATT, 

1hllier SSCf't,hlry to tn. Go,, __ ' _/ JruIitt_ 
---

No. 1/13/44-PoU. (E). 
GovIllUOlDT 0.. INDIA. 

HOME DEPARTMENT. 
Siwa, tAs 11tA r ~. 

DECLARATION OF EXEM.PTION. I 

In exercise of the powers conferred by ~o  6 of the Regist.ration of Poreign ... , Aat, 
1939 (XVI of 1939), the Central Government iJ pleased to declare that. the provWOIII Gf 
the Registration of Foreigners Rules, 1939, except rule 8 and such of the provieioll8 of rut. 
4, 14, 15, and 16 as apply to! or in ~el .tio  to, pa88engers and visitors who are not. foNip-
~r  ~. not apply to, or m relation to, ~r . Zelma S .. Graham, Confident.ial Becret.al'1 
m the Umted States Office of War Information, New Delhi, for 80 long ae she remains m 
het present. post. 

.~. W. LOVATT, 
Tlnt/sr Su:rdary to l.h G(I'IJernme,,' of ltul;._ ---

No. I} 14 144-Poll. (E). 
GoVDlOlJI:NT or I NDlA. 

HOME DEPARTMENT. 
S'lmla, t.\e 1.fth March. 19,$,$. 

DECLARATION OF EXEMPTION. 
In exerci@e of the powers conferred by section 6 of the Registration of Foreirn.. A_, 

1939 (XVI of 1939). the Ce.tral Government is pleased to declare Utat the proV:aionl of ~ e 
Begi!'tration of Foreigners,.&PIes, 1939. except rule 8 and soch of the provisions of ral. 
4, 14, 15 and 16 as apply fAr. or in relation to. pal88Ilgera and visitors who are net romp-
en, shall not apply to, or in relation to. (i) Mr. Francis J. 0'G3ra, Foreign Repl'8llftltatift 
of the necraitment and HanniD'! Or/lllnizat:on of the U.S.A. in India snd (iil Mr. Frank 
J. H.i!!,h.toVloer,. a clerk in the U.S. Mission, United States nation:\ls, for 80 long BS tbey 
remaIn In their present posts. 

A. W. LOVATT, 
'fJtulu Secretary '0 t"e GOt'trAmell' .f J.tli •. 
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to .. Committee 'to ",ve local inquiries made by 4mall groppa or lub-commiUeea ..... 
luch inquiries are euen,ial for the 'adequate cijsdiarge. of their wk. 
The composition of \be. Committee, will be as follow.:--
Cluziraan : Sir Joseph Bhore, J{.C.S.I., K.C.I.E .. C.B.E. 
Member': < 

1. Rai B .. hadur p,.,A, C. Banerjee, C.I.E., M.B., B.S.(All.), D.P.H., Director of 
Ptd$£ic HeaKh, U.P. .  . . 
'. 2.. l{. B, Dt.. Abdul Hamid Butt, M.B., B.S.(Pb.), D.P.H.(l.ond.), D.T.M . .t t . ~ 

Director "Of Public l;Iealth. Punjab. 
3. Dr. R. B. Chandra:=hud, M.B. B.S., F.R.C.S., Chief Medical Officer, Baroda S.ntf'. 
4. Lt.-Col. E. Cotter, C.I.E" M.B., 'Ch.B., lJ.i'.1i., Public Health Commi88!oner with 

the G<lvernment of ~i  

5. Or. D. Y. D. Dadqaboy; M.D., M.R.C.P. (Lond.), Ex-President of the All-India. 
Association of Medical 'Vomen, Bombay. 
6. Dr. J. B. Grant, B.A., M.D., M.P.H., International Health Division of the o e elle~ 

Foundation, Director; All India Institute of Hygiene & Puolic Health, Calcutta. 
7. Dr. Mohammad Abdul Hamid, M.D., M.R.C.P., Member of the Medical Council of 

India, ProfeSBor of Pathology, Lucknow University. 
8. Col. J. B., Hance, C.LE., O,B.E., M.D., B.Gh. (Camb.) M.R.C.S., F.R.C.S. (Edin), 

Director General, Indian Medical Service. 
9. Sir Henry Holland, C.I.E., M.D., Ch.B., F.R.C.S. (E.), C.M.S., Hospital, Quetta. 
10. Sir Frederick James, O.D.E., M.L.A., Member, Central Advisory Board of Healt.h. 
11. N. M. Joshi, Esquire, M.L.A. 
12. Dr. H. M. 'Lazarus, F.R.C.S. CEdin.), C.M.O., WOllU!n's Medical Service. 
13. Pandit L. K. Maitra, M.L.A., Member, Central Advisory Board of Healt.h. 
14. Diwan Bahadur Dr. A. Lakshmanswami Mudaliar, B.A., M.D., F.e. O.G., Viae-

Chancellor, University of Madras. Memb r of the Medical Council of India. 
15. Dr. U. B. Narayanrao, L.C.P.S. (Bomb.), Medical Practitioner, Bombay, President, 

A.ll-India Medical L:centiates A88OCiatlOn.· 
16, Dr. B. Vishwa Nath, M.A., M.D" D.P.H., D.T.M. & H., F.R.C.P., Member of 

the Medical Council of India, Medical Practitioner, Lahore. 
17. Maj.-Gen. W. C. Paton, M.C., M.A., M.B., Ch. B. (Edin.), F.R.C.S. (Edin.), Burgeoa 

General, ell~ l. 

18. n. Shiva Rao, Esq. 
19. Dr. B. C. Roy, M.R.C.P., F.R.C.S., President of the Medical Council of India. 
m. The Honourable Pandit P. N. Sapru, Member, Council of State, Member, Cenkal 

AdvilOry Board of Health. 
21. Lt -Col. B. Z. Shah, M.R.C.S., L.R C.P., I.M.S. (Retd.), Superintendent, Mental 

HOIIp:tal. Poona, formerly Director of MediraI Services, Sind. 
22. Mrs. Shuffi " Tyabji, J.P., K.LH., Bombay. 
23. Dr. Hemandas R. Wadhwani, M.D., B.S., K.I.H., J.P., Minister, Sind. 
&cretary. Ra.o Bahadur Dr. K. C. K. E.  Raja, L.M.S. (Mad.),L.R.C.P . .t S., L.R.F.P.S_ .. 

(Edin. and GIas.), D.P.H. (Camb.) and D.T.M. & H. (Camb.). 
Dr:parfment 01 Mducation, HealtA and Land. : 

New Delhi, October 18, 1943. 

In/ormation promised in reply to unBtaT1'ed question No. 173, aBbd by Mr_ 
Muhammad Alhar A.li, on the 23rd March, 19". 

PUCINO CERTAIN BARRACKS OUT OF BOUNDS FOR PERSONNEL OF TRANSPORTATIO}t 

TRAINING CENTRE, JULLUNDUR. 

The answer to the first part is in the negative. The latter part does not therefore ariH_ 

MOTIONS FOR ADJOURNMENT. 

ATTROCI'fIES PERFETRATED ON INDIAN MEN AND WOMEN BY TROOP BTATIONBD AT 

CHAKULIA NEAR J AMSHEDPOOB. 

JIr. President (The Honourable Sir AbdUl Rahim): The adjournment motion 
which was admitted yesterday will be taken up at Four of the Clock. 
Dr. P. N. B&neriea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, If 

" the business is finished earlier .  .  . 

)[1'. President (The Honourable Sir Ahrlur Rahim): I understand the Gov-
ernm,mt Member is not agreeable to its being taken up before 4 o'clock. 

Mr. O. M. Trivedi (Secretarv, War Department): Yes, Sir. I do ot~ee  

to its heing taken up before 4 o'clock. 
An Honourable Member: 4 o'clock will also come I 
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Loss or RAILWAY RBVBNUE DUE TO NOT CHARGING .FARE AND FBKIGHT 0)1' OUTAIlJ-

MILITARY SPECIAL TRAINS. 

lIr. Presid8llt (The Honourable Sir Abdur Rahim): I have received llotice 
01)£ a motion for adjournment from Sir Zia Uddin Ahmad in order to discuss a 
mi\tter of urgent public importance, namely, the loss of Railway revenue o l~ 
ing to about one crore of rupees for not charging railway fare and freight on 
military special trains originating from Karachi and Bombay and carrying troops 
.and munition from America and a further failure in not pursuing the ti ~ 
method for the recovery of the amount. . 

The Honourable Member was good enough to send me a note along with 
-the motion, but as that is not allowed I shall take no notice of it. 

Does the Government object? 
The Honounble Sir Edward Benthall (Member for Railways and War 

'Transport): Yes, Sir. I submit that this is not a matter of urgent publio 
importance since it has already been before the House. I answered a question 
with a number of sub-headings on either the 29th of last month or the 3rd of this 
month and dealt with supplementaries, I think. 

lIr. President (The Honourable Sir Abdur Rahim): On the 3rd of this 
month? 

The Honourable Sir Edward Benthall: i~ er on the 29th of March or ~ 
the 3rd of this month. I cannot say definitely as I have not got the file with 
.me. I answered the question in full and stated that there had been a depart-
mental under-charge of 101 lakhs, of which 52! lakhs had already been adjusted. 
1 forget whether I said that I was looking into the matter further, but that is 
.the fact and I am taking up the question with the Financial Commissioner, 
Railways. 

Dr. Sir Zia Uddin Abmad (United Provinces Southern Divisions: Muham-
.:madan Rural): Is it not a fact that the officer who discovered this thing has 
been sacked? 

The Honourable Sir Edward Benthall: No, Sir. 
Dr. Sir Zia Uddin Ahmad: Is it not a fact that he is transferred from 

"that post? 
The HollOllr&ble Sir Edward Benthall: I think the officer has been trans-

ferred, but it has nothing to do with the incident in question. 
Dr. Sir Zia Uddin Ahmad: Will the Honourable Member make enquiries into 

ihe matter? 
The Honourable Sir Edward Benthall: I have said that I will make enquiries. 
lIr. President (The Honourable ·Sir Abdur Rahim): The Honourable Mt'm-

:ber is really going into some other subsidiary matters which is not the object 
;()f the adjournment motion. I disallow the motion. 

ELECTION OF A MEMBER TO THE CENTRAL ADVISORY COUNCIL 
FOR RAILWAYS. 

lIr. President (The Honournble Sir Abdur Rahim): I have to inform the 
Assembly that up to 12 Noon on Tuesday, the 4th April, the time fixed for 
receiving nominations for the election of a member to the Central AdviHOrJ 
-Council for Railways only one nominatiQn was received. As there is only one 
vacancy I declare Mr. H. M. Abdullah to be duly elected. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE 
FOOD DEPARTMENT . 

• r. PresIdent (The Honourable Sir Abdur Rahim): I have also to inform 
ihe Assembly that the following Members have been elected to the Standing 
-COmmittee for the Food Department: (1) Hajee Chowdhury Muhammad 
Ismail Khan, (2) Mr. E. L. C. Gwilt, (3) Pandit Nilaka.nthB Das, (4) Mr. O. 
P. Lawson, (5) Mr. S. C. Chatterji, (6) Mr. Amarendra Nath Chattopadhyaya, 
(7) Mr. Govind V. Deshmukh, (8) Sved Ghlllam Bhik Nairang, (9) Sir Abdul 
Halim Ghumavi. and (10) SaMar Sant Singh. 



"TlfE HINDU CODE, ~R  II ~ RR . 

NOKINATION OP MExBBBS TO THB JOINT COllKITTEB. 
TIle BOIlO1U&bie Sir AIoka Boy (Law Member): Sir, I move: 
"That the following Members of the Legislative Auembly be nominated t~ serve Oil 

the Joint Committee to coI1llider and report on the .Bill to codify the Hindu Law relatine 
.t.o marriage, namely: (1) Lalchand Navalrai, (2) Mr. Govind V. Deshmukh, (3) Babll 
,Baijnath Bajoria, (4) Pandit Lakshmi Kanta Maitra, (5) Pandit Nilakant.ha Das, (6) Mr . 
..ADanga Mohan Dam, (7) Mrs.. Renuka Ray, (8) Syed Ghulam Bhik Nairallg, and (9) the 
.tdololer." 

Mr. Preaident (The Honourable Sir Abdur Rahim): The question is: 
"That. the following Members of the Legislative Al8embly he nominated to serve on 

Jthe Joint Committee to coI1llider and report on the Bill to codify the Hindu Law relating 
~ marriage, namely! (1) Mr. Lalchand Navalrai, (2) Mr. Govind V. Deshmukh, (3) Babu 
iBaijnathBajoria, {4) P.l'ldit Lakshmi Kant. Maitra, (5) Pandit Nilakantha Du, (6) Mr. 
:AnangaMohan Dam, ~  Mrs. Renuka Ray, (8) Syed Ghulam Bhik Nairang, and (9) the 
. .Mover." 

The motion was adopted. 

:'MOTION BE UNITED NATIONS RELIEF AND REHABILITATION 
ADMINISTRA.'l'FON AGREEMENT-contd . 

. 1Ir. Pr88idant (The Honourable ~ir Abdur ltahim): ~l' e House will now 
il'esume discussion on the motion moved by Sir Azizul Huque . 

. Dr. P. N. Baneriea (Calclltta ~ r : Non-Muhammadan Urban): dirt I 
.am ° as much an inliernatlOwist as .a nationist and when any scheme for inter-
.national co-operation and collaboration comes before me it is always welcome. 
When such a scheme ,refers .to humanitarian ti ~tie  it is doubly welcome to 
.me. .But we .cannot forget the cir(;UDlstances in which lndia exists at present, 
When the Government of India is not responsible to the people of India and 

.does not represent the views of the country, when the international status of 
the .country is .ve-r;y unc.ertain, when the people of lndia are so poor as to be on 
.the verge of starvation-in these circumstances it is essential that before we 
undertake to co-operate with other couutries certain safeguards should be pro-
vided in order .that themterests of India may not suffer. 

Now, Sir, ,an ocC8sionaroBe last year for providing such safeguards. But 
it isunfartunate that before there was an agreement between the United Natlona . 
. and India, before the final terms of this agreement were settled, the Government 
.Qf .India did not.obtain the views of the Legislature on this very important ques-
,tion. Yesterday. in reply to certain points raised from this side of the House, 
.my o o r ~le friend, the Commerce Member, said that some time ago a 
Resolution was placed before this !louse but as the question had not been 
Jinally decided, no steps were taken to ascertain the views of this House. 
When the matter was under discussion in America and in the United Kingdom, 
.that was the proper occasion for ascertaining the views .of this House and for 
.forwarding these views to those Governments. The failure of the Government 
·.of India to take steps in Jiiime in regard to such an important question is worthy 
of ·very strong ·conaemnation. At the present moment, it may be a\'gued that 
demands which are put forward by us or any recommendations which are made 
°byus would be too late. Ido not hold that view. The agreement is there, 
--of course, but. if we make re o ~ d tio R  OUr recommendations may be 
,accepted by the United Nations and embodied in the f.)rm of resolutions, 

·Sir, we find two booklets have been supplied t.o us. The first booklet :Ieala 
with the agreement and the second booklet deals with. the resolutions: As 
-regards the resolutions, the final stage has not yet amved. The,refore, l~ we 
urge that these recommendations should be accepted by the Umted. Nations, 
·then I do not think there will be any difficulty in their way of accepting them . 

. Sil:, many points have been discussed from the side of the Opposition in this 
eonnection and two amendments ha.ve been moved. The amendment by two 
Honourable Members of my party deserves very special consideration. This 18 
not a demand which is to be forwarded to the United NationI'!. This is a 
.demand which has to be acceded to by the G;)vemment of India itself, and 
I hope ,and trust that in view of the fact that the·

o 
demand i8 80 rea80nable 

.-an.cl 80 !mode8t. the Government of India will accept this amendment. Aa 
. ( !OOl ) 
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regards the demand lJloved by Syed Ghulam Bhik : Nairang, ,thatr also is 8 veryl 
reasonable demand 4Dd this can be forwarded to the United 'NatioDlas & ~oo:iit

Dlt!lldation from this House. Sir, I will go a little further and make a fe-w more 
recommendations to the United Nations. In the first place ... 

c PaDdit Bilab.Iltha DII (Orissa Division: Non-M;uhammadan): Is there 9o, 
qUQrum in the House? .' 
(The Bell was rung and som,} Members came in and on a count bems .j;akeD. 

there was found to be a quorum..) .  " 
Ill. President (The Honourahle Sir Abdur Rahim): The Honourable Mem-

ber can go 'on now. 
Dr. P. If. Banerjea: It is extremely ~r that such Rn important resolution, 

should have been placed on the agenda as the last item', especially whentbe-
House is about to close for the Session and Members are arranging for their-
departure. That is the reaSOn why there was no quorum in this House. This 
important resolution should have been placed for di ~ io  long ago duriIll the 
early . part of this Session. 
Sir, I was sugges&mg that some more points should be forwarded to the 

United Nations as recommendations from this House. My first point is that, 
India's international status sholild be the same as that of the other United 
Nations. In this connection 1 may point out that very often it is held in mllliy 
quarters that India's international status is inferior to that of other countries. 
Only a few days ago it was point-ed out from the Government Benches that toO< 
some of the conferences India's ,representatives go only as visitors Or as advii!el's. 
I want to make sure that with regard to this matter at least India's interna-
tional status should be regarded as fully equal to that of the United Nations. 
Sir, my second point is that India should be duly represented not only on 

the Council of the U .N.R.R.A. but also on all the rejevant committees, that is, 
those with which India would be concern ed. Yesterday one of my Honourable-
friends pointed out that on some of the (ommittees India is not represen ted at 
the present moment and that state of things should be remedied. 
'l'hirdly, India's contribution to the U.N.R.R.A. should be definitely fixed. 

There is a great deal of uncertainty about the amount which India will have 
to contribut,e. In the resolutions which have been adopted, it is 

12 NOON. laid down that a country's contribution will be based on its nation.,,} 
income. Now, so far as I know, India's national income has never been com-
puted officially. There are certain unofficial computations, but these are not 
trustworthv. 
The Honourable Sir JI. AzizuJ. Huque (Member for Commerce and Industries 

and Civil Supplies): Including Professor Rao's? 
Dr. P. If. Banerjea: Yes. When did he become such an authority that his 

computation is to be a<'-cepted 8S final by everybody including the Government? 
He is an individual, and if you are willing to accept this view of his, are you 
willing to accept all the other views that have been expressed by him? You' 
will accept only those viewl! .  .  . 
• r. Presldent (The Honourable Sir Abdur Rahim): Order, order. The Hon-· 

oura.ble Member should address the Chair. 

Dr. P .•. Banerjea: ... Vie.ws expressed by him as win suit the Govern: 
ment. But that will not do. I say with the greatest emphasis that India's 
national income has not been t~ toril  computed by anybody. Mere 
guesses have been mBde, but on mere guesses and conjectures We cannot basG • 
our contribution. 
In this con:oo.,ction I may read out a few lines from the debate which took 

place in the Se.late Foreign Relations Committee of the United States of' 
America. I must frankly admit that the American people are more sympathe-
tic than the British people with regard to India. There it was pointed out by 
DARn Aches,)n .thRt the basis of ~e per OO?t. of national income in the ye9.r 
1943 would act ns a !n'eAt hnr.dRhm on Ind!" Mr. Aehp.Flntl ""ill tnll+' it ,., •• 
not a fair bBBis for detennining India's participation. 1I:e observed that on" 
tbat basis India would have to o tri ~te. a very large sum amounting tC) no-' 
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ness than 40 crores of rupees. ,He also pointed out that individual income ill 
.India. wu very low. He further added that· India was in the grip of a terrible 
:famine, whieh fact would tend to modify the extent of her participation. NoW. 
Sir, in view of the sympathetic attitude taken up by some of the pro i ~ t 
,members of the United States Senate, if We urge that India's contribution should 
.be fixed on the basis of her capacity to pay, I do not think that any harm will 
-ensue. On the other hand, a great deal of good will come. But if we do not 
say anything with regard to our contribution, a heavy burden will be placed 
-on our shoulders -and our case will go by default. Therefore, I insist that 
India's contribution should be fixed on the basis of one per cent. of India's net 
--central revenue for the pre-war normal year 1938-39. That would be a fair 
·basis and that would be a basis which would be consistent with India's capacity 
-to pay. 

The Bionourable Sir •. AziJ:ul Huque: I have not been able to catch my 
.Eonourable friend. 

Dr. P. N. Banerjea: One per cent. of the net central revenue of the Govern-
.'JIJ.ent of India for the pre-war nOrmEJ.I year 1938-39. 

The Honourable Sir ][. AziJ:ul Huque: What do you mean by net central 
Tevenue? 

Dr.P. Jr. Banerjea: The Honourable the Finance Member will be able to 
·tell you what is net central revenue. 

The Honourable Sir 11. Azizul Huque: What do you· mean by that? 
Dr. P. :X. Banerjea: Net centl"ltl revenue, not gross. I may tell my Hon-

-ourable friend tho:t there is a great deal of difference between gross revenue !Ula 
-net revenue, . and what I am speaking of is net revenue. 

The H8IlOU1"&tile Sir 11. Azisul Haque: Row much is that? 
Dr. P. N. BlII.erjea: Net revp-nue in the normal year 1938.39 amounted to 

.less than Rs. 80 crores-I am speaking from memory-so that one per cent. 
-of that would amount to 80 lakhs . 

. The HOQ01U&ble Sir" Asizul Huque: One per cent. of 80 crores is 80 lakhs? 
Dr. P. N. Banerjea: Yes. I hope my Honourable friend will not interrupt 

me in this way. I did not interrupt him. I do not mind occasional interrup-
:tions, but this is a very easy calculation-,one per cent. of 80 crores is 80 
lakhs. That is a matter of simple arithmetic, and ought to be easily understood 
by every Member of this .House. I think that would be a fair basis. We 

:should not go into the uncertain basis of national income which will impDse a 
very e d ~  heavy--burden on the shoulders of the people of Ind'a. 
,especially at a time when the people are on the verge of starvation. If we 
make out a good case, if We are able to forward our case with all the arguments 

'behind it, I think we will have a fair hearing. 
The fourth point that I wish to raise is this. If the contributions Of the 

'participating cOllntrles be in kind instead of in cash, India's participation 
. should be r~i. ted to the export of such goods as are not needed for the 
,essential' purposes of the peopl" or as are in surplus of the country's needs. Thill 
is very important from our poi:J.t of view because we know that in regard to 

:foodgrains India is in deficit and famine conditionE' are prevailing in the 
country even at the present moment. Therefo!:'e, no foodgrains should be· 

·.exported from this country to "ther countries for the purpose of relief and re-
. !lubilitation in tlrose countries. 

Lastly, I suggest-this is also included in the! amendment of which notice 
has been given by Syed Ghulam Bhik Nairan5'-that proper arrangements 
should be made for relief and rehabilitation measures for the people of Bengal 
·and A,ssam who have suffered from the recent famine and from enemy attacks in 
many sreas as a consequence of the war. Up till the last fortnight India was 
'nol; actually within the war "one. But even then India's sufferings were very 
-great 01' a result; of the recentf!\n;ine whiCh was one of the consequepces of the 
"War Bud the result of bombing in vanous parf.s of the COllntrv. Nnw the situa-
-tion is changed and. the enemy ie within the borders of India. We read also 
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in the papers that there is anxlCty for the safety of the Bay ~ Bengal. I!l-
these circumstances we should inSlSt that proper measures for relief and rehabI-
litation for the affected parts of India should be made. If we don't do that .. 
later on it may be said that India did not insist on this and our case will again, 
go by default. 

Sir, the question has been dealt with at length by the Various speakers anct 
I do not wish to detain the o ~'e very much longer but I will say in conclusion. 
that with regard to this matter at least the Government will show that they are-
responsible to the desires of the people of this country, because it does not e ~ 
their purse, their prestige, their power and their position. -In such respects, at. 
least, they should defer to our wishes and 'what we want is this-that the 
amendment which has been moved by my Honourable friend, Mr. Krishnamap" 
chari, should be adopted and the five other e tio~  which I bave made-
should be forwarded to the it~d Nations as the recommendatioDs made by 
this House. This should be forwarded not only in a formal manner but-'\\:ahc 
the strong recommendation of th", Government of India. 

l{awabz&da Kuhammad Liaquat Ali Khan (:&hilkund and Kumaon Divi-
sions. Muhammadan Rurnl): }fr. President, there is not very much that I 
hav", to say in connection with the motion which is for discussion before this 
Honourable frined, Mr. Nairang. The object ot thiEf amendment :. 
would not support any proposal which is intended to alleviate the sufferings of 
human beings. The object of this Administration is to give relief to those-
people who have suffered on account of enemy occupation. The relief is to be 
provided to those countries which have been under enemy occupation. There 
are one or two points on which I would like the Honourable Member to say 
something in his reply. One is the amendment which was moved by my 
Honourable friend, Mr. Nairang. The objeci of this amendment is 
that those countries which have been regarded as importaul 
bases for the purposes of carrymg on the war aga;inst -the i~ powers, if an" 
of th€'ir areas sufTer through fami!'€' or disease, those areas will also be included 
in the relief that may be provided by this Administration. To my mind, any 
such area is entitled to receive the same consideration and the same benefit 
which ~  intended to be given to those areas which are or have been tmder enemy 
occupation. We have. the instance of Bengal. I can say without an:,<' fear of 
contradiction that Bengal has suffered more than what any country has suffered" 
which is under enemy occupation. 

Dr. P. N. BanerJea: Quite right. 
Nawabzada Kuhammad Llaquat .Ali ][haD.: People nave died in millions 

and the suffering of the people 01 Bengal is more than the sufferinj! of any 
people living in any country which IS under enemy occupation and' I do not see 
any reason why such areaR which have !mitered because of this war should be 
deprived of the relief which is to be given in tne name of humanity. Some-
doubt has been expressed that the wording of the amendment iii such. which-
might convey an impression that this approval of the Assembly is conditional: 
Tile wording of the amendment which has been moved by my Honourable· 
friend, Mr. Nairang, is practically the same as t.he wording of an amendmeni 
which was moved in the American Conj:(1'eSs. I have got a copy of tl.e amend-
ment which was moved when this partfcuIar matter came under consideration' 
in the. American Congress and this amendment, I 1l'llderstand, nas been passed' 
by the House of Representatives and the Senate. The amendment ran 08' 
follows: It was passed on the 25th January: 

"In exnressing its approval of this joint Resolution. it is tile recommendation of the-
Congress that in 80 far as funds and facilities permit, any area important to military opera· 
tions of United Nations which is stricken bv famine or disease may be included in e e it~ 
to be made ava.ilable bv United Nations Relief and Rehabilitolltion Administration." 

So. Sir. the-amendment that has been moved from this side of the House l8 
one w?ich has already been accepted by the American Congress, the largest 
wubRcnber. 

fte Boaoun.ble Sir •• Azlzul Huque: The language used is "mav be in-
cluded'.' 
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'would', naturally because it is we who have suffered e.nd not the Amer.can 
Congress. It is my people who have died in millions and am I to be grudged 
even the use of word 'should '. Therefore I submit that Government indeed 
should have no difficulty in accepting the amendment which has been moved. 
frOID this side of the House. 

Now, the other point for ~o ider tio  is 1!he question of the amount of. 
contribution by India. They have laid down a certain principle which, I am glacL 
to note, has not been accepted by the Government of India, on account of th& 
peculiar circumstances prevailing in thi8 country. In that o~e t o  L 
would request the Honourable Member to assure this House that no o ~ 
(\f money will be provided from lndian revenues without obtaining the sanction. 
of the Assembly and that, to my mind, should be a sufficient check on any 
sudden impulse of generosity that may be shown by some of the memberso!. 
the Gonrnment of India. We want to be generous, we want to give as much 
as we possibly can,_ but, as they say, Mr. President, chanty begins at home. 
We can only help to the extent to which we possibly can. These are the two-
points on which I feel the Government should have no hesitation in gIvmg an 
assurance to this House. Once again, I repeat that every Indian has got hi&-
fullest sympathy with the peoples who have suffered on &ccount of th:s terrible 
war and I have no hesitation in my mind that every Indian would, in the name 
of humanity, do whatever he can to alleviate the sufferings of millions of people 
iI'. this world. 

The Honow:able Sir II. Azizul Huque: Sir, as I stated in my speech at the 
very beginning, I have no e i ~tio  in giving the assurance to this-House that. 
thl: ultimate amount of money which should be payable on India's account 
would be subject to a Resolution or the financial approprIation. propOt.a:l as may 
be necessary being brought before this House. So, there should. be nocom.:: 
punction on that ground that-\\p have got something behind our sleeves and 
we want to pay the money without taking the House into confidence. As 
rf'gards the other point, I will deal with it in my reply along with other points. 
as to how I look upon the question of the amendment. -

To me it has been almost a surprise that Members after Members have· 
t&.ken up the attitude that we bave not taken alJ steps to consult tlie House at. 
all appropriate stage. It will be remembered by the Members of the House that 
iu the July Session of last year we tabled a motion for discussing this Rehabili-
tation and- Relief Adminitltratiun proposaL Not only did we do that but :we· 
informally did consult various :Members and various Groups. I myself did not 
remember it but I found a note of mine on the :file of that date that the Mem-
bers desired generall'y that it sh'"luld be taken at a later stage when all appro-
priate and relevant aocuments will be available to the MemoElr& to enable tliem· 
10 judge the effect of the proposal. 

Dr. p. !to Banart_: May T explain in this connection. that. i~ was suggested. 
that it should be discussed at '2. later date when the documents will be available. 
and not after the final decision? 
~e HOD01Il'&ble Sir II. Aziaul Huque: I will explain that. This proposedl 

draft agreement was received by the Government. of India on the 11th June 
last. And we received it, may 1 say. in reply to the point as to whether the'. 
etatus of India is recognised to be just the same as .118010 9f any other country,. 
direct from the Government of the United States simultllDe0usly as it was senk 
to the other Governments by tl:le United States of Amerie.. We immediately.: 
took steps to table a Resolution on the basis of the facts as wmre· then available· 
to us. We gave notice of a motion herp. as well as in the othe!- House, Very.' 
soon after these papers were circulated to all the Governments, various sugges-
tions were made by the various Governments both in Europe and in Asia. We-
were then informed by the Government of the United Sta.tes of America thait 
on the representation of various Governments the draft agreement is being re-
c'>nsidered and is being revised ~o improve the plan of relief organisation. . And 
the original idea that this l~~r~!l~e ~ o\ll~ meet for signature some t:me in 
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August was' abandoned. NaturaMy, it waa no fault of ours tllat we thought t ~ 
it would be better t.o deter tbe matter to a later stage, BS Iii wat> the VltlW 01 sOme 

.of the .Membe1'8. .Hut! if any section of .the liouse utltUl'ed to get infonriation at 
that stage, 1 was prepared to give the fullest information. to them. The pro-
'posed Conference, It was then decided, would be held much later. In the 
meantime, we did not sit idle. We ourselves considered-the effect of the pro-
posal on India and the Indialll public opinion and all along we took up the atti-
tude that we will not be prepa.red to slgnor participate in the relief plan with-
out placing our proposal before the Legislature. We have all along taken that 
~ttit de here as well as elsewhere. It was in the middle of October that we 
knew the nature of the ultimat03 revised draft. In this draft much of the criti-
.cisms whioh were made in the original draft were revised and changed far the 
better. The Central Committee was only to niake emregency decisions subject 
to ratification by the Council and subject to an objection of a member Govem-
ment being brought for discussion and other safeguards. Originally, much of 

-.the power was vested in the Central Committee, which consisted of four 
.Powers. Naturally, ~ e tio  were made by the various Governments that 
it should not be so and if it was going to be an International Helief organisa-
tion, sufficient safeguards should be there for all countries to be equally repre-
$£nted on it. That was accepted. Then, ~  the original draft each member 
Government was required to make contributions of funds, materi8l", e-}uip-
ments, supplies and services within the limtis of its available resources subject 
t·) the requirements of its contltit.utional procedure. The mistake which my 
Honourable friend, Mr. Ram Rattan Gupta, made WSI that he was quotiBg from 
the original draft. The revised draft said nothing about the nature of the con-
tributiori but provided that the amount and character of the contribut:on will 
be determined only by the appropriate constitutional bodies and our representa-
tion had some effect as will be seen from the nature of the Resolutions which 
were ultimately passed. Then, the reference to available resources was omit-
ted. There were other changes in the constitution and the net effect of all 
these amendments was that they took away some of the powers and functions 
of the Central Committee, which is a smaller body, and vested them in the 
Council on which every signatory Government was represented. In p&rtbular, 
th£ arrangement contemplated in the original draft whereby the central Com-
mittee was to exercise all the powers and functions of the Council was abandoned 
()n terms which I mentioned in my original gpeech. 

We were then informed that a meeting of the Conference for the purpose 
d .the signatures of the 44 nations was to be convened on the 9th November. 
The House will remember that our Session commenced only on the 8th Nov-
£mbel iind we had to communicate our de i ~  as to whether India should pe 
a participant in the Signature Cvnference or not. It will atso be remembered 
that it was provided in the revised draft that any country may sign it subject 
to the reservation that it will be ratified by its Legislature. So, having gone 
so far as to meet all the objectionable features of the original draft and having 
regard to the fact that it was -nothing more than the commitment of the country 
liS to whether it was prepared ttl join an International Relief Organisation, after 
making our position clear we decided that We should sign it. If we had not 
signed it, we would have been the only nation out of 44 which would have 
!Jeen singled out and it would llave been said that India is not accepting @vlm 
.the principle of the Internat:onal Relief. We, therefore, informed the House 
-that this has been done and in (:onnection with the adjournment motion which 
was brought here I made it quite clear at :that stage tha.t our action did riot 
-commit India to anything beyond this that India was one of the countries 
~ i  would participate in thp. Intet'Dational Relief and· if the Legislature 
desired that it should not, she could come out and wit-hdraw. 

JIr. '1'. '1". X11sbJJ&DULCb:arl (Tanjore cum Trichinopoly: Non-Mllhamma.dan 
~ r.l  : May I ask if the tIonournble Member communicated that to the House 
at once or aid he wait ror OOmJl1Unicationa? 
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munications. On that very day an adjournment motion was tabled and I hac1. 
to give the reply immediately. . 

Now, Sir, it would be seen that the Administration has gone even further 
than that. From the very beginning, India has taken up the attitude that. a 
percentage of the o er l~ ~tio l inC?me cannot be, in view of ~ e .tl o o~  
condition in India, the cntenon by which we shall make our contnbution. Sa, 
that principle has been accepted and the House will remember, and my Honour-
able friend, Dr. Banerjea, will remember that it was ma'n1y with reference to-
India that this clause was provided there. But we did not even wait by merely 
seeing that these. things have been done. We made it quite clear in giving 
instructions to our Agent General that India could not agree to being tied doWD; 
to any simple formula like the percentage of national income or otherwise. But 
any contribution must be on the basis of the capacity of our country to contri-
bute, and we specially emphasised the fact that India was passing through a very 
severe phase of economic difficulties, with ooute economic distress prevailing in 
sevE-ral lJ'irts of the country, with considerable strain of war conditions on 
India's internal economy, and that any contribution which we will make must 
be after full consideration of all those relevant facts and subject to the vote of 
the Legislature. Sir, both by formal and informal contacts with the delegates 
of the Council of V.S.A. and other countries, our Agent General mnde it quite-
clear that while India will be most willing, as my Honourable friend, Mr. Neogi .. 
said that India will be really happy to participate in any organisation of inter-
national relief, we have got our own special difficulties arising out of circum-
stances of the war and the economic difficulties. Sir, we also went further. 
"e specially emphasised that Relief Administration must accept as a general 
principle that in that Administration there should be no discrimination in any 
form against nationals of participating countries in areas in rectlipt of aid, and 
~it o t making it a condition, we desired that Indian public opinion would 
naturally like that contributions made by India may be devoted in a subiotalltlal 
measure to the relief of adjacent countries with a large Indian population. W& 
also gave full consideration and apprised the V.N.R.R.A. delegates about the 
economic difficulties in India. A conference was called on 9th November and, a8 
I said, there was no time to consult the Legislature, we could not very well refuse 
to sign, when the final draft met almost every point of view which was rmsed by 
India and other countries and was to be subject to ratification, without openIng 
ourselves to criticism in the international world that India is not a participant 
in the greatest international co-operative organisation which is being made in 
the interest of humanity. 

Sir, my Honourable friends have discussed the question of the location of the 
Far Eastern Council, the personnel of the Far Eastern Council. May I inform 
the House that the question of the meeting of the Far Eastern Council was also 
taken up and for the time being, V.N.R.R.A. has decided, in view of the mili-
tary situstion, in view of the difficulties of finding suitable accommodation, in 
view of the difficulties in the personnel, to have its meeting in Washington for 
the tilDe being, until the situation is better to enabl£ the administration to 
b.mg its relief operation within the Far Eastern zone. We 8lso made it clear 
that the Government of India would wish to be represented on the Far Eastern 
Regional Committee IIDd one of the things which we have all along emphasised 
is as to whether we should be participants in other Committees or not. We have 
not 'yet been able to take a firm attitude without mowing as to whether we 
are actually going to be participants, but we have made it clear thst in other 
Committees also, we should li ~ to be represented at least in those Committees 
wherein India's interests might be affected, directly or indirectly. 

Sir, 8S regards the famine question, I should make it quite clear tlurt ouz 
instructions to our Agent General were that we should not be made to appear 
to be going there with a begging bowl for the relief of our famine areas. We 
~ t 'that it would be inconsistent with tbedignity awl ~'._~ . 
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oountry to go 'i~  begging bowl. W e ~ de it le~ as to our e o~o ll  d~ l
ties, and our attitude was really appreCiated and, m fact, I sometunes feel "hat 
it was this attitude of ours by which we did not go with a begging bowl, but 
that we onlv placed the case of our economic difficulties, that there has been II 
, reaction in American public opinion in so far as the famine situation is concerned. 
'In faet, at a public session of the Council Mr. e ~  o~ my o o r ~l~ 
friend quoted, expressed the appreciation of the Counell for this token of India s 
. co-operation in spite of our widespread distress and he expressed the deepest 
. Iympathy with her people with a devout prayer that the effort." of t o ~ who 
were now engaged in the task of repairing the ravages of ~e and dIsease 
"might be successful in swiftly bringing the conditions under effective control. 

Sir, we have also, as has been said by some o o ~ le .Member:" made re-
" presentation for the appointment of a number of Indlfms m the hIgher ranks 
. .of the administration of technical staff. 

May I say aglrin, as I said before, that, as it is even now, the Indian refugees 
. from Burma and Far East and those Indians who are in the occupied countries 
,come within the scope of U. N .R.R. relief, and to meet their needs, we have 
pressed the case of Indians being appointed for the purpose of administering 
-l'elief organisation? May I add that we have already sent names of eight Indians 
connected with Burma, Singapore and Malaya for appointment as opportunities 
may occur? We have also raised the question of the interest of Indians ir 
,occupied countries and we shall have to take up immediately steps with a view 
to supply the data whicb may be necessary for the purpose of giving relief to 
Indi!lns in occupied territories. If any of my Honourable friends is interested in 
the subject, he can spend five minutes with me, and I will be able to show him 
the amount of data which has been collected for the purpose of. giving relief to 
"lome of the countries devastated by the conditions of war in Europe. We have 
to prepare a large volume of materials  to find out as to what should be the 
nature of needs and requirements in the shape of food, clothing and hoU!;ing 
1Lccommodation, medical needs and other needs for those Indians who are in the 
Far Eastern territories or for the repatriation of those Indians who left their 
homes, and came back "to 'Inllia. There are technical Committees and we 
have taken steps 1lo place the CBse of India. But there are certain difficulties, 
one of the things which the technical administration has rightly emphasised is 
that in all these' technical 'Committees, there should be men who are experts 
in their subjects. It is no use my bei. ... g  a member of a Committee on, say, 
a . matter which is' highly tecbnical and which I do not understand. As the 
situation in India today is, my Honourable friends will realise that t,here is 
great difficulty of getting suitable perli"mnel. not merely not to speak of sending 
abroad but of being appointed within India. We are in difficulty to find out 
names who can go to Washington, who are experts in the subject, who can wait 
there for the purpose of say, 15 or 20 meetings in a year, and who should be 
paid by this Government. Sir, '&s I said, we are today in great shortage of 
personnel, and I do not know if we will be able to spare Indians of the type which 
are necessary to be members 6f tbese technical Committees. There are adminis-
trative officers arid below them officers in the establishment. We tried to find 
out what l rie~ are' ei ~ prop<>:,ed, and at the salaries which are given there, 
I am extremely doubtfUl If we wIll be able to send suitable number of Indians 
to these posts, especially 80S the economic conditions in those countries and tlie 
prices prevailing there are such that it is not possible fer Indians going from this 
country to live there on those sa1aries. 

We also took steps to circulate copies of the Agreement and Resolutions to 
all the Members of the Assembly and in addition a copy of the first Agreement 
of April,' 1943, was' sent to the "Federation of Indian "Ohambers of Commerce. 
The Federation sent us their views in October; the Indian 1(erchants' Chamber 
sent us tbeir views; alid in our instructipns to the Agent General we informed 
. him as to the,,?iewpoints whicn ;were raised by the Indian mercantile '-Dd 
I tJrading: and commercial community, and to raise some of the point. which will 
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arise in the nature of the discussion as an expression of the views of Indian 
industrialists. A copy of the final draft was also sent to the Chamber. I may 
also say here that we are not the only country which signed it; 14 o ~trie  
signed it subject to r ti i ~tio . I may also ~ re my o~o r~ le.  friends 
that as representative of Ind!a there was no non-IndIan there. SIr GIrJa t3bankar 
Dajpai with our Trade Commissioner and Major Qadir who is the third Secretary 
represented India, Sir Girja Shankar najpai being the member and the others 
being the staff to assist him in the task. # 

Sir, my HonoUrable friend, Mr. Krishnamachari, has moved an amendment. 
I find great practical difficulty in accepting that amendment. After an whoever 
may be the rEpresentative, he must work under instruction for the o ~l e lt 
for the time being and he must be prepared to carry out their i tr tio ~ in 
dav to day policv which may b,e enunciated. It would otherwise be extremely 
difficult ~r anv Government to accept responsibility for what the delegate does. 
And I should ~ l  state that according to the terms of the Resolution a mem6er 
of the Adminif:tration is a signatory Gov-ernment. A question will lun;e. for 
example, to appoint a represent.ative in technical and other sub-c:mm1itt-ees. 
My Honourable friend's amendment wants me to bring t.his matter before the 
Legislature. It i!'1 impracticable to consult the Legislature. As I said,· it was 
not possible to get time to consult this Legislature, as we wanted, before signa-
t r~. The Legislature may not be in SesE,ion and no Government has done it. 
The repre!'1entatives e e ll~' will be representatives of the Government, the 
meetings of the Council will be held only once or twice, it may not be in time 
for the Legislature to be in Session and it is, therefore, extremely difficult. to 
accept the amendment which my Honourable friend, Mr. Krishniimachari, has 
moved. I find it absolutely impracticable to give effect to it. I am aware of 
the consj-,itutional position. I myself feel the difficulty of the confltitutionw 
pO!;ition more than f'ometimes my friends do. I know that if I were fllnctioning 
in a legislature which my Honourable friends want it would have been possible 
to do quite a number of things. But whatever might be the nat.ure of the 
constitution today we have to work under that constitution and make the 
best ~ t of it. 

Sir, I am not crossing or~  it~ my o o r~ le friend, Mr. Krishqamaehari, 
as to whether I know the natIOnal l o ~ of thIS country or not. I can assure 
him that I not only know that but I know something more. I know the income 
o£ the average wage-earner, I know the income of the humble man behind the 
plough, ]: know the income of those associated with the ~o er  of industrial 
production, and I know the income of the land-owning interests of this countrv_ 
But all these are foreign to t.he subject. because we have throughout i t ill~d 
~ t. IndIa's contribution cannot be judged by the stand3rd of national inClOll1e. 
So, the national income of this country is altogether foreign to the present dis-
cU!'1sion: and, m: I have said, our viewpoint has been accepted b;y the tJ.N .R.R.A. 
r~ will o t~'i ~lte within the li i~ of our resources, having 'regard to our reo 

'IUirements wIthm the country, haVIng regard to the strain on our resources due 
to WRr condit.ions, .having re ~d to the. ~ te economic shortage in India, hu-".jng 
regard to the famme and famme condItIOns and,-as I have said and (Jiven an 
assurance,--subject to the legislative sanction of this House. ., 

1Ir. T. T. KrlJhnamacha.r1: What is the amount that the Honourable Member 
,,'Snts India to contribute? 

'!'he . ~ le Sir II. ~ ~ e: If my Honourable friend still requires 
figures It IS dIfficult, as I saId, to gtve 8n answer off-hand. There are quite a 
number of materials which have to be collected before we can formulate what 
~ o ld be our figures. 

Mr. T. T. ltrtslmamachari: I merely want to know the Honourable Mt'm-
ber's conception of that contribution. 

The Bonourable Sir II. AIinl Huque: It should be about B or 10 crores of 
rup'Jes anrl I shall be able to satisfy my Honourable friend as to whv it should 
be that. That is purely my personal estimate. I do not Ray that that is the 
amount which I shall bring before the Legislature; the House will have tbe 
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tullest. opportunit.y to decide what should be the amount of contribution at that 
stage. But that is roughly my personal guess. . . 

Then the question comes as t{) how Illuch we should pay and 10 what shape. 
As I.said, that will depend on the extent to which our supplies may be available. 
And assuming that we contribute about 8 or 19 crores of rupees or 7 million 
pOunds, we may pay the o~e of the 7 million pounds in foreign credit or pay 
only 7;00,000 pounds in foreign credit and the rest we can give in supplies. AB 
I said, these are matters which can only be discussed after I am able to consult 
the trading. and industrial organisation to find out whether there is a possibility 
of supplies being available, what are the things which we can spare that we 
want to spare. That is necessary; and I do not want to take that responsibility 
on me without consulting the trade and commercial interests in the matter. 1 
wish to consult them, men who may be cOmpetent to speak on the subject. But 
supposing for the time being that there are 13 to 15 lakhs of Indians still in the 
east and 5 lakhs of refugees in India who will come under the scheme, I cannot 
shut my eyes to the fact that to a certain extent it is only reasonable that we 
should meet some of their needs froll) within India. For example, it may 00 
that we may be required to spare a little cloth or tea or jute or housing material 
~te t . • 

Kr. '1'. T. Kriabnamachari: Would not that be the Honourable Member'. 
l'68ponsibilit.y, apart from the UN.RRA? 

'!"he BOIloura.ble Sir •• AIisul Iluque: So far as our responsibility is con-
cerned, we will discharge it ourselves; but I am speaking for the time being of 
our responsibility to the UNRRA as regards Indian refugees in repatriation. 
In fact, from all points of view, I sometimes feel that it may help our industries 
in at least keeping up some of their war-time production if some amount of the 
manufactured goods may be made available. But, as I said, we agree that it 
should be after fully meeting the home requirements in view of the economic 
conditions of India. But a man may be a little more generous and instead of 
having 14 chattaks of rice every day he may think he will have 12 chattaks and 
give the additional 2 chattaks to a man who has nothing. So far as foodgrains 
are concerned, as I said, the question of wheat and rice does not arise for the 
time being. but it may be that some dried fruits or ground-nut we (;an ... pare from 
India. Sir, I have the ful:est sympathy with the aims and objects of the 
amendment of my Honourable friend, Mr. Krishnamachari, but for reasons stated 
I. cannot ac;ctpt it as a practical propositon. And I am not sure that the carry-
ing ·of the amendment as he has drafted it will not mean virtually our with-
drawal, because it is contingent on a condition which we cannot accept. And, 
t~ere ore  if you still carry it, I hope, you will realise that it will be extremely 
difficult for us to accept a part and still be a party to the UNRRA. 

Mr. X.c. lfeogy (Dacca Division: Non-Muhammadan ·Rural): Is not that 
really.3 domestic question. the method of selecting your representatives? How 
does It affect the UNRRA scheme? 

Dr. P. N. Banerjea: It is merely 11 question of approval. 
. The Honourable Sir •. Azizul Buque: I was only talking of the Jrafting of 

thE" amendment . 
. Sir Syed ~  Ali (Cities of the United Provinces: Muhammadan Urban)' 

S11", I .may pomt out to my ~o o r le friend that in the case of repre e t tio~ 
of India at the League of NatIOns at Geneva no difficulty ·whatsoe f It . I t' ffi . I I d' ver was e m 
:~ ec mg non-o . Cla hn lanhs. hThe head generally used to be an official but. 

ere were occasIOns w en t e ead of the delegation was a non-offi . I H . .. 
regard to that what is the difficulty of the Honourable Member? cia. avrng 

The. Honourable Sir II. AsisuI ~ e: I am quite prepared to consider the 
~ e t~o  whether we may not have a non-official for the purpOSe of represent-
Ing dll~ on such matters where questions of policy are contlerned. Btl 
~~ot gIve an answer off-hand. Sir Girja Shankar Bajpai, so far as our i: tr ~ 
:tion .goes. has do~~ extremely well; he has put India's case 8S strongly as 
JlO881ble! emphn!'l)smg at places more than one not only in formal meetings but 
~ ll  and I must say that he has done extremely well. I can assure the 
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,House that if any major question of po;icy arises other than those 1 have ex-
;plainedto the House yesterday and today 1 shall propose to consult the Btaudillg 
Oommittee whenever the House will be in .f:iession, or whenever it is ot ~r i e 
,possible I shall be trying to get the views of the Leaders of the different Parties. 
In any case I propose to keep Members of the Huuse informed at every Session 
.aa to the steps that have been taken, so far as the Administration is concerned. 
Beyond that I· am not prepared . . . . 

Sir Syed Raza Ali: Why not select non-official Indian? 
The Honourable Sir JI. AIisulHuque: Beyond that I am not prepared to go 

for the time being and, I hope, in view of that my Honourable friend, 
Mr. Krishnamachari, will not press his motion. 

Sir as regards the amendment moved on behalf of the Muslim League 
Party,'I make it quite clear that as I understand Nawabzada Liaquat Ali Khan's 
view that amendment is not a condition precedent to our participation. It is in 
"the nature of an additional recommendation. But I do want the House tc 
-l'ealize all its implications: Firstly, the UNRRA organization cannot be com-
J'leted within, say, at least six or nine ~o t  it is not a governmental organi-
zation; it has no supplies of its own; it has no &hipping; it hu 
only money. Bengal needs today more food, more LuediCineS, 
more clothing, more money for the purchase of cattle, implements, seeds, land 
and more transport facilities. We have ourselves money to pay for all these if 
we can get them. If Bengal finances cannot meet all those expenses, there are 
the means of the Government of India to pay for them. Therefore, the question 
which I am placing before my Honourable friands to consider is as to whether-

.apart from the expression of the general views of the House-it will be consis-
tem with our status in the international world . . . 

~ d  Muhammad i ~ Ali lth&n: Absolutely. 
The Honourable Sir JI. Asiml Huque: . . . that we should plead for a parti-

·cular case of charity from abroad . 
. Ifawabsad&Jluhammad Liaquat. Ali ][han: We are not pleading for any 

-charity. 
The Honourable Sir JI. binI Huque: Apart from the general enunciation of 

the pr.inciple . . . . . 
Nawabzada Jluhamm.ad Li.&quat .Ali lthan: It is a definite recommendation. 
The Honourable Sir M. Azizul Huque: Apart from that, whether we should 

particularly press the case of any particular area-that is what I am saying. 
:N'awabzada Muhammad Liaquat .Ali Khan: Why not? , 
The Honourable Sil' K. Azizul Huque: We shall certainly welc.omevoluntary 

assistance. 'Ve deeply appreciate and acknowledge with gratitude, and I am 
sure all sections of the House are with me in appreciating and acknowledging 
with gratitude, the American peoples efforts to bring the conditions of famine 
and diotress within the scope of the UNRRA. 

Pandit Lakshmi Kanta Kaitra (Presidency Division: Non-Muhammadan 
Rural): What have they done so far? 

The Honourable Sir K. Azizul Huque: If my Honourable friend will read the 
proceedings, he will find that all these matters were discussed as between the 
Governments of various countries and in various circles, and a draft was made bv 
which the UNRRA Administration was to operate only with reference to 
tbose countries or areas which are under enemy occupation. Both the Houses 
of the American Legislature have, after fuEy consirlering t.he matter, expressed 
a de il'~' ;n ~ il r terms as is the amendment of r.ly Honourable friend eon the 
other side .... 

Nawabzada Muhammad Liaquat .Ali Khan: Tbey werc more humane than 
the Government of India 1 You are opposing it. 

The Honourable Sir II. Azizul Huque: I have not said that and I am not 
doing it. I hope my Honourable friend will wait till I say something on that. 

Considering all these factors, I am on principle, as I have said, in agreement 
with rn,· HOlJourable friend. But what I say is this: Without a:::signing at the 
first instanC'.e any particular location we may accept the enunciation of a general 
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prIDJ:lple applicable to the Administration, namely, any area important to mili· 
tary operavlOns 01 United ~ tl  wluch 1S stricKen by 1amine or disease should 
be lllcluded. After it is accepted-I hope my Honourable friend will understand 
it-the special case of any &rea with I:eference to 'India may go there. 

lia'llaoaada Kuhammed Liaquat Ali XlUm: The amendment does not men· 
tion. any particular area. 

'l'.b.e honourable Sir lI. Aailul B.uque: I am saying that in general terms the 
case of my Honourable friends will be brought to the Dotice of the UNRBA 
as the opmion of this Legislature.l wiiJ, do that. But, ns I have said, 'vhether 

&L particular case should be brought before them immediately is a matter iu 
wluch 1 have some difierence of opinion. 

Syed Ghulam Bhik liair&nJ lEast Punjab: Muhammadan): But who is asking 
the Government to bring any particular case to their attention? We do not ask 
that. 

The Ilonourable Sir lI • .bini Buque: My Honoura.ble friend did refer to it. 
, li&'IIab&ada Kuhamm&d Liaquat Ali ban: Just as you referred to China, I 

referred to Bengal. 
The Honourable Sir lI • .billul Buque: In so far as that is OQaCerned, I feel 

that if that· is the desire of the House We are quite prepared to support it as our 
instructions to the delegate and as the attitude of the Indian Legislature in the 
matter, namely, that the areas which are necessary. for military operations of 
United NatioD!> should be brought within the scope of the UNRRA. 

Dr. P. N. Ba.nerjea: And famine conditions also. 
The HonoU1'&ble Sir lI. Azisullluque: Yes. But as I have said, unless and 

until it is accepted by the UNRHA, we cannot bring the special case of India 
to its notice. I am quite prepared to instruct our representative that the Indian 
Legislature desire along with the American people that such areas should be 
ro ~ t within the scope of the UNRR-A activities. I hope I have made the 

positIOn clear. 
Sir Syed Baza Ali: My Honourable friend mentioned the word 'Indian Legis-

~ re' twice. Why not make this recommendation your, and say 'the Indian 
Legislature as well as the Government df India'. 

TILe Honourable Sir II. As1sul Buque: Naturally. When Government (A 
India says that this is the opinion of the Legislature, it certainly strengthens thf:' 
case more than if it is said that it. is the opinion of the Government. 

Some Honourable Members: Hear, hear! 
The Honourable Sir lI. Mizul Huque: \Ve will say that this is the desire :>1 

the people as represented by the Members of the Legislature. I will commu. 
nicate the views of the Indian Legislature on that subject. It is not because] 
want to show that there is a difference of opinion between the Legislature and 
Lhe Executive, but, as I have said, I entirely agree with the expression of the 
general principle. It is only that India's case should be put up after t ~ 
UNRRA decide to include this within the scope of the UNRRA. We have 
our own reasons for that. 

Sir, as I have said, we did instruct our representative to bring particularly t ~ 
case of the economic difficulties to the notice of the delegates with, whom he 
o e~ into contact.. That had its reaction in America and my Honourable friends 

will also remember that as a result of this condition being known help has come • 
without the UNRRA from the United States of America, from Canada, from 
Australia, from South Africa, from China and from the United Kingdom and 
other places. 

Dr. P ••• BlDerjea.: Not in adequate amounts. 
The HODIMIl&ble Sir II. AItnl Jluque: I am not sure if my Honourable friend 

~ o ld say that. 1 can say with all thp- responsibilty I have that so far as this 
aselst:mce from abroad is concerned, I wholly owe my debt of gratitude to an 
those who have sent their contributions. 

Dr. P ••• BUlerjea: The amounts have not heen sufficient. 
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The HODQurable Sir M. Azizul Huque.: Speaking about the amounts contri-

buted from abroad, I can also speak of the amounts contributed within India. 
Dr. P. N. Banerjea: Large sums of money have been spent by charitably 

minded Rereons. 
The Honourable, Sir M. Azizul Huqus';'S'peaking about the amounts contri-

versy over this matter till at least the food crisis is over. But, as I have said, 
I know all these facts and I can say that whatever assistance has been given 
has. been ungrudingly given, most generously given, and given with a heart 
feelIng the distress, and without having any obligation and i~ o t knowing 
anything more than the fact that the areas are under famine conditions. la 
that connection, I may be permitted only to give another instance. When 
there was a devastating flood in Midnapore and I was then the High Commis-
sioner for India in London, the result of one 5 minutes broadcast showing the 
conditions in Bengal brought about, day after day for three weeks, 3 or 4 man 
loads of letters containing cheques and small contributions to the extent that 
the total contribution was over five lakhs of rupees in a few days. That was 
an expression of generosity and I was touched by that--I am not speaking of 
men who contributed in pounds, but J must say that I was deeply touched 
by the generosity of people who sent me six pence, 9 pence, and so on nnd 
these contributions were from old age pensioners, school children, hospit9.1s, 
churches, etc. India has at least awaken sympathy of other nations in ~ e  
which have been brought to their notice. As I have said, it is purely my 
personal feeling that probably it would be better if we refrain from saying 
anything even in general terms as it ~ill naturally bring the whole picture 
before them that we might be referring to our own case. But in ay;ty case 
if my Honourable friend thinks that it is a necessary item, I will cel"tainly leave 
it to the decision of the House-I am not opposing the amendmenhas to 
whether it should accept the amendment, or not. 

Sir, I have tried to give replies to almost all the points which have been 
raised. 

All I say in conclusion is that I deeply deplore the absence of my friends, 
1 the Congress, on the other side. H they had not participated in 

P.M:. the other proceedings of the House, if they had not taken any part 
in other matters which had been brought before this House, I could have 
understood their abstention. But I do feel that their abstention in a matter 
of the greatest international co-operation might be misunderstood abroad. How-
ever, I do hope that my Resolution will be carried by the House in all f,he 
generosity of the principle behind it. 

Dr. P. N. Banerjea: Will the Honourable Member forward to the United 
Nations the various suggestions and recommendations which have been made 
from this side of the House? 

The Honourable Sir •. Azizul Huque: I am not sure, if I do forward all 
the speeches it will do much good. 

Dr. P. ... Banerjea: I said: "recommendations and suggestions". 
The Honourable Sir •• Azizul Huque: We will certainly forward the whole 

proceedings to Our representatives. We will scrutinise all the points, and I 
can assure my Honourable friend that if tliere is any point on which the (;ase 
of India should be represented, I am prepared to draw up a memorandum and 
send it to our representatives. 

Mr. President (The Honourable Sir Abdur Rahim): I shall now put the 
amendment of Mr. Krishnamachari to the House. The question is: 

"That to the motion the following be added at the end: 
'Provided that the name/names of the repr8l8lltative/representatives who will serve on 

any body connected with the said United Nations Relief and Rehabilitation A.dministra-
tion are submitted to the Legislature and their approval in the UI1l&l manner is obtained'. JJ 

The motion was negatived. 
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lIr. President lThe Honourable Sir Abdur Rahim): I shall now p ~ the 

amendment of Syed Ghulam Bhik Nairang to the :S:ouse. The question is;. 
"That at the end of the motion the following .be added : 
'In expressing ita approval this .Assembly recommends that any area important to milit..r,. 

operations of United Nations which is stricken by famine or disease ahould be included ia 
benefits to be made available by United Nations Relief and Rehabilitation Adminiatration'.'! 

The motion was adopted. 
Kr. President (The Honourable Sir Abdur Rahim): I will now put ~ 

motion, as amended, to the House. The question is: 
"That this .Assembly approves the United Nations Relief and Rehabilitation AcJminia. 

tratiOl! Agreement signed at Washington on the 9th November 1.943. In expreeaiDg it. 
approval this .Assembly recommends that any area important to military operatioaa 01 
United Nations which is stricken by famine or disease ahould be included in benefit. to 
be made available by United ~ tio  Relief and &habilitation Administration." 

The _motion was adopted. 
The Assembly then adjourned till Four of the Clock. 

The Assembly re-sssembled at Four of the Clock, M;r. President (The Hon-
ourable Sir Abdur Rahim) in the Chair. 

MOTION FOR ADJOURNMENT. 
ATROCITIES PERPETRATED ON INDIAN MEN AND WOKBN BY Taoop STATlOlOlD ~  

CRAKULIA. NEA.B J AJISRBDPOOB. 

Kr. President (The Honourable Sir Abdur Rahim): With reference to "he 
adjournment motion I have received the following message from His Excellency 
the Governor General: 

"In exercise of the rower vested in me by sub-rule (2) of Rule l?a of the Indian ~ 
iatlve Rules, I, Archibald Percival, Viscount Wavell, hereby disallow the motions of Mr. 
Muhammad Nauman and of Maulvi Muhammad Abdul Ghani to move the adjolU1llDeDt 01 
the House for the purpose of considering 'forcible entry of troop stationed at CbakuUa. 
.near Jamshedpoor in the District of Singhbhoom, Bihar, and committing theft and other 
atrocities on Indian men and women inhabiting the' houses there and forcibly Nmoving them 
a& the. point of re ~l er  and carrying them in Army Lorry and keeping them in unlawful 
detention f?r hours In a J?ak Bungalow. .some of these people are .till under detention of 
tile Chakulia Army Camp on the groand that the motions cannot be moved without detri-
ment to the public inteNBt." 

I adjourn the Assembly riM t&. 
The Assembly then adjourned sine die. 
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